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REPORT IN COMPLIANCE WITH THE ORDER DATED
04.12.2023 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL (WZ), PUNE
IN
APPLICATION NO. 37 OF 2023

(Mr. SushantSubhash More Vs. M/s. Hotel

SayadriPuspa &Ors).

1.0 BACKGROUND:

a)

The Grievance i . the Original
Application 37/2023 (WZ) filed by one
SushantSubhash More is that Kaas Plateau is a
reserved Forest situated a distance 25 KM from
Satara, Maharashtra. It is part of UNESCO World
Natural heritage Site. It is a biodiversity hot spot
and has an area of approx. 10.0 sq.KM. According
to the Applicant, there exists 100 hotels and farm
houses that have been constructed illegally on
Yavateshwar to Kaas Road. These establishments
are polluting environment. Despite a letter dated
03.10.2022, MPCB did not take any action.
According to MPCB Officers the structures are
located in the pollution prevention area under the
Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act,
1981 and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules,



1080

2016 and the Solid Waste Management Rules, 2016.
From 13.10.2022 to 19.10.2022 the Respondent
No.102 MPCB issued Notices to the private
Respondents. Pursuant to the observations by the
MPCB and the notices sent by them, the Applicant
issued notice to the District Collector, Satara, calling
upon him to take action. The Tahsildar, Satara
issued notices to some of the Respondents regarding
construction of structure  without statutory
permission from the authorized Authority.
According to the Applicant, as per the guidelines for
Control of Pollution and Enforcement of
Environmental Norms at Individual Establishment
and Area/Cluster of Restaurants/ Hotels/Motels/
Banquets etc , it is mandatory to obtain Consent to

Establish (NOC) before commencement of

construction activities and Consent to Operate
(CTO) before starting operation of Units as per the
provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control
of Pollution) Act, 1981 The private Respondents are
illegally operating without any such Consent. They
have been extracting ground water from the
Authority. They have not provided Effluent

Treatment Plants to treat the waste water generated
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by them. There are no exhaust systems to channelize
the fugitive emissions including cooking and kitchen
emissions. The provisions of sold Waste
Management Rules, 2016 are observed in breach.

On 04.12.2023, Hon’ble National Green Tribunal
(WZ), Bench Pune considered the pleadings of the
parties. It constituted a Committee to go into the
details of violations allegedly made and submit their
recommendations before the Tribunal as to whether
the said constructions deserve to be demolished
and/or environmental damage compensation needs
to be imposed. The Committee comprises one
member each from

i) The District Collector, Satara,

ii) The Maharashtra State Pollution Control
Board.

iii) The Environment & Climate Change Dept,
State of Maharashtra.

iv) The Deputy Conservator of Forest, Satara

v) The Maharashtra State Road Development
Corporation Ltd
The Committee is directed to visit the site and

submita factual and action taken report as to whether
there is a violation of EIA Notification-2006, Water
(Prevention & Control of Pollution) Act, 1974 and
Air (Prevention &Control of Pollution) Act,
1981,Maharashtra Regional & Town Planning Act,
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1966 and Forest Conservation Act, 1980. The office
of the Collector was to be the Nodal Agency for
coordination and logistic support. Hereto annexed
and marked as ANNEXURE -1 is the copy of the
order dated 04.12.2023 passed in O.A. No.37 of
2023

2.0 APPROACH:

a)

As the Nodal Agency for coordination, the District
Collector arranged a Meeting for which
representatives of the remaining four members were
invited. This Meeting was held in the office of the
District Collector, Satara Shri. JitendraDudi on
01.01.2024 at 11:00 AM. The Collector, Satara
presided over the Meeting. For that Meeting, the

following representatives of above referred five

members were present.

No

Name of the officer
& Designation

to whom the said officer
represented

Ms. Aditi Bhardwaj
- The  Deputy
Conservator of
Forest, Satara

The Deputy Conservator of
Forest, Satara

Mr. S.S. Bhosale,
SDO, Sa'[_ara

District Collector, Satara
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3 |[Mr. A.A. Satpute, | Maharashtra State Pollution
SRO, Satara Control Board.
4 | Absent The Environment & Climate
Change ~ Dept, State of
Maharashtra.

5 | Mr. PrashilPazare, |The Maharashtra State Road
Development Corporation Ltd

6 | Mr. Rajesh Jadhav, | Not a member, but as an Officer
Tahsildar, Satara concerned with the issue in the

capacity as Planning Authority.

7 | Mr. Dattatraya Kale, |[Not a member, as .4
Asst. Director, | representative of the Town
Town Planning Planning Department, which is

concerned with the
implementation of Regional
 Plan.

9 | Mr. TusharPatil, Dy. [Not a member, as a
Superintendent  of | representative of the Land
Land Records, [ Records Department, which is
Satara concerned with the record of the

properties.

10 | Mr. Prashant[ Not a member, as a
Khairmode, Dy. | representative of the Public
Engineer, PWD, | Works Dept. Satara, which is
Satara concerned with the measurement

of roads.

b) At the time of meeting, it was decided to visit the

Site in order to find out; whether there are

illegalities as mentioned in the order of the Hon’ble

Tribunal dated 04.12.2023. The Minutes of thé
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Meeting dated 01.01.2024 are annexed and marked
as ANNEXURE -2.

c) The representatives of the Committee visited the site
on 16.01.2024. At the time of the said visit, all the
above mentioned Officers/Representatives were
present.

3.0 OBSERVATIONS & FINDINGS:
a) Violation of EIA Notification - 2006 :

At the time of visit, the Committee had in its mind
the notification dated 14.09.2006 issued by the
Ministry of Environment and Forest u/s 3(1) (2) (v)
of the Environment (Protection) Act, 1986. The
said notification deals with requirements of prior
Environmental Clearance (EC). The Schedule to the
said Notification enlists the projects or activities
requiring prior EC. Clause 8 of the said Notification
deals with Building & Construction Projects. The
said Clause runs as under:-

Clause 8 :-

®

8) |Building or Construction Projects or Area
Development projects and Townships.

a) >20,000 sq.mtr and | The term “built-up
<1,50,000 sq.mtrs | area” the purpose of
of built up area this Notification the

built up or covered
area on all floors put
together including its
basement and other

(03]
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service areas, which
are proposed in the
building or
construction projects.
Note: 1- The projects
or activities shall not
include industrial shed,
school, college, hostel
for educational
institutions, but shall
buildings shall ensure
sustainable

environmental

management, solid and
liquid waste
management, rain

water harvesting and
may use recycled
materials such as fly
ash bricks.

Note-2 — “General
conditions” shall not

apply.

Therefore,

the Committee wanted to ascertain

whether the area of construction exceeds 20,000
sqmtr as contemplated by the 14.09.2006
Notification. In this regard, the Land Records Dept
informed the Committee that it has carried out
measurements of 100 objected structures.
Accordingly, it brought the record. The Commiittee
verified the record and found that none of the

objected structures is having built up area more than
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20,000 sq.mtr . Therefore, prior EC is not required.
Hereto annexed and marked as ANNEXURE -3 is
the copy of the chart, mentioning list of
Establishments and built up areas of the 100
objected constructions. The said Chart shows that
the Built up area of none of the structure is more
than 20,000 sq.mtr.

Violation under the Water (Prevention and
Control of Pollution) Act of 1974 and the Air
(Prevention and Control of Pollution) Act of
1981:

The Committee found that out of a total of 100
objected establishments (private respondents 1 to
100), 34 establishments conduct hotels, restaurants,
or lodging and have built-up area under 20,000 sq m.
These establishments come under the consent regime
of the MPC board in Green category of industry as
classified by CPCB vide direction dtd. 07/06/2016.
Out of 34 establishments, three have obtained
consent to operate from MPCB. The remaining 31
establishments have not obtained consent from the
MPC Board and have not provided wastewater
treatment systems. Hereto annexed herewith and
marked as ANNEXURE-4 is the Chart explaining

this position.



1087

11 properties are residential plus home stay types.
Details are appended to ANNEXURE -5 .They do
not require Consent from MPCB.

The remaining 55 establishments are either private
residential property, private farmhouses, or open
plots and therefore do not come under the consent
regime of the MPC Board. Hereto annexed herewith
and marked as ANNEXURE-6 is the list of such
Establishments.

Violation of the Maharashtra Regional and
Town Planning Act, 1966

None of the objected structures have obtained the
prior permission of the Planning Authority to carry
out constructions as required U/s 44 r/w 45 of the
MRTP Act of 1966. Notification dated 08.01.2018
declares the Regional Plan. From the said
Notification, it is clear that the Kaas Plateau falls in
the conservation zone of the said Plan. The said
Notification is at ANNEXURE-7 . Thereafter, by
notification dated 23.12.2021 the State Government
has framed regulations for Conservation Zone in
Satara region. The said Regulations are at
ANNEXURE-8. The map attached to the said
notification clarifies that the Core Zone is marked by

blue colour and the Buffer Zone is marked by green
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colour, copy of which is at ANNEXURE-9. With
the help of representative of the Town Planning
Dept , the Committee ascertained the location of the
objected structures. It is revealed that all the
structures fall in the Buffer Zone and not in the Core
Zone. As per the Notification dated 23.12.2021, the
construction is conditionally permissible in the
Buffer Zone.

Forest Conservation Act,1980

In order to assist the Committee and the Tribunal,
the Deputy Conservator of Forest has submitted a
Report to the Collector, Satara. As per this Report,
none of the objected structures violated the Forest
Conservation Act. The said Report is at
ANNEXURE-10.

3.0 Committees Conclusion & Suggestions:

a)

b)

EIA Notification - 2006 :

Since, prior Environmental Clearance is not
necessary. There is no violation of this Notification,
hence Committee has no suggestion to make in this
regard.

Water (Prevention and Control of Pollution) Act
of 1974 and the Air (Prevention and Control of
Pollution) Act of 1981

N
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As regards those Establishments for whom, the
Consent to Establish and Consent to Operate was
necessary, MPCB shall take action against them.

Environmental Compensation can be recovered from
them.

¢) Violation of the Maharashtra Regional and Town
Planning Act, 1966
If the private respondents do not apply for
regularization of their structures, the said structures
will have to be demolished under the MRTP Act,
1966 for violation of the provisions of the said Act
by the Planning Authority.

d) Forest Conservation Act, 1980
Since there is no violation of the Forest

Conservation Act, no action needs to be taken.

Hence, this Report.

g gt N D
A.A. Satpute,  Aditi Bhardwaj  J¥%epdra Dudi

Prashil Pazare,

Assistant SRO, Satara The Deputy i

Planner and Committee = Conservator of Collector Satara
MSRDC and Member Forest, Satara  and Committee
Committee and Committee Member

Nisber Member
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Item No.6 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.37/2023 (WZ)

Sushant Subhash More
..... Applicant
Versus

M/s Hotel Sayadri Puspa & Ors.
....Respondent(s)

Date of hearing: 04.12.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Asim Sarode, Advocate

Respondent(s) : Mr. Rahul Garg, Advocate for R-1, 16, 22, 23, 24, 25, 26,
27,29, 30, 31, 32, 33, 34, 36, 38, 39, 46, 47, 48, 49, 50,
51, 52, 62, 65, 67, 69, 71, 72, 82, 86, 90, 92, 93 & 97
Mr. Shivshankar Swaminathan, Advocate for R-2
Ms. Kirti Bhoite, Advocate, representing Economic Laws
Practice, Advocates & Solicitors, for R-21
Mr. Nitin Deshpande, Advocate along-with
Mr. Sudhakar S. Bhosale, SDO, Satara for R-101
Ms. Manasi Joshi, Advocate for R-102
Mr. Aniruddha Kulkarni, Advocate for R-103

ORDER
1 In compliance with our previous order dated 04.09.2023, learned
counsel Mr. Asim Sarode representing applicant has not filed any
affidavit regarding the respondents, which are mentioned' in para no.2 of
our earlier order, to whom the notices were sent by registered post. Out of
them, some have refused to receive notices and some notices have
returned with an endorsement “refused” or whatever endorsements so

that an appropriate order could be passed regarding them.

2, The learned counsel for applicant further submits that he has

received several notices written with the endorsement that the

Page 10of 8
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respondents are not residing at the given addresses as they have let out
the said accommodation to the tenants. Therefore, he submits that if the
notices are served on the tenants, the same should be treated to have
been served upon the said respondents. We provide him last opportunity
of two weeks within which he shall file an affidavit to the effect that
service has been effected on all these respondents and whatever
endorsements have been made on the envelope of notices, which have
returned, should also be indicated so that an appropriate order may be
passed in that regard, failing which we would have no option but to pass

an adverse order against the applicant.

3. The learned counsel for applicant was also directed by the previous
order in para no.10 to implead the Deputy Conservator of Forests, Satara
as respondent No.104. But no such application has been moved
impleading the same nor has he filed any amended memo of parties or
has taken any steps for service to be effected upon such newly impleaded
respondent. We provide him last opportunity of two weeks within which
he shall complete these amendment process and effect service upon

newly impleaded respondent No.104 and file an amended memo of

parties. He is directed to serve a copy of the same upon all other parties.

4. We have noticed that there are large number of respondents in the
present case. Some of them are being represented through their learned
counsel, who submit before us that they have not received a copy of the
Original Application and other relevant documents. Therefore, we direct
the learned counsel for applicant to provide entire set of records of
Original Application to all the respondents in the present matter, who

have not been served, through e-mail positively.

Page 2 of 8



1092

5: In compliance with our previous order, learned counsel Ms. Kirti
Bhoite representing respondent No.21/Mr. Farukh Nariman Koopar
submits that she has filed her Vakalatnama along-with reply affidavit, the
same is taken on record. By that very order, we had also directed learned
counsel Mr. Shivshankar Swaminathan representing respondent No.2-
M/s Sai Shivar to file Vakalatnama and four weeks’ time was also sought
by the said learned counsel to file reply affidavit. But the same has not
been filed and plea is taken that the copy of the Original Application has
not been served upon him. We have already instructed above about this
fact to the learned counsel for applicant. Further, we make it clear that if
any of the respondents does not have the copy of Original Application,
they may obtain a copy of the same directly from the learned counsel for

applicant.

6. From the side of respondent Nos.1, 16, 22, 23, 24, 25, 26, 27, 29,
30, 31, 32, 33, 34, 36, 38, 39, 46, 47, 48, 49, 50, 51, 52, 62, 65, 67, 69,
71, 72, 82, 86, 90, 92, 93 & 97 learned counsel Mr. Rahul Garg has
appeared, who prays that two weeks’ time may be allowed to file reply

affidavit, the same is allowed.

T From the side of respondent No.102/MPCB, learned counsel Ms.
Manasi Joshi ha; appeared, who submits that this matter requires
constitution of a Committee, in order to ascertain the illegal
constructions, which need to be demolished in accordance with law and if
such Committee is constituted, which submits its report, thereafter only

it would be appropriate for her to file reply affidavit.

8. From the side of respondent No.103/State Environment

Department, learned counsel Mr. Aniruddha Kulkarni has appeared, who

submits that he does not want to file reply affidavit.

Page 3 of 8
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9. From the side of respondent No.101/District Collector, Satara,
learned counsel Mr. Nitin Deshpande along-with Mr. Sudhakar S.
Bhosale, SDO, Satara have appeared, who apprised us that reply affidavit
has already been filed, where-in it is submitted that in exercise of powers
under Section 15(1) of the Maharashtra Regional & Town Planning Act,
1966, the State Government has brought into effect the Regional Plan for
Satara District, which is annexed as Annexure ‘R-1’. He has also annexed
Government Notification dated 08.01.2018, which is a regional plan for
Satara District, in which Kaas Plateau is shown to fall in the
Conservation Zone. But we do not find any such mention in the said
Notification that Kaas Plateau falls in Conservation Zone. We direct the

learned counsel for respondent No.101 to clarify in this regard.

/Further, it is mentioned in this reply affidavit by the respondent

No.101 that the Urban Development Department of the State Government
has sanctioned Regulations for Conservation Zone vide Notification dated
23.12.2021, which covers the Conservation Zone in Satara Region and
defines Core Zone of Conservation Zone and Buffer Zone of Conservation
Zone. Kaas Plateau is covered by these Regulations. The said regulation
is annexed as Annexure R-3 at page no.809 of the paper book, where-in
we find that Kas Pathar has been referred to have been identified and
proposed to be conserved and protected as Conservation Zone. Further, it
is mentioned that none of the alleged illegal structures belonging to the
respondent Nos.1 to 100, fall in Core Zone of the Conservation Zone. We
enquired from the learned counsel for respondent No.101 as to what does
core zone mean, he submits that the same would mean the Kas Pathar.
But we direct him to file an affidavit in this regard that it is nothing but

Kas Pathar.

Page 4 of 8
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11 Further, it is mentioned in this affidavit by the respondent No.101
that the table portion of Kaas Plateau constitutes a Core Zone. The area
consisting mainly of the slopes around Core Zone having ecological
importance due to its waters and more specifically shown in Green colour
on the Plan appended to the Notification as Appendix-M
constitutes the Buffer Zone. We find from record that the said Appendix-
M has not been annexed, where-in, in green colour, it is stated to have
been shown that the slops around the Core Zone is of ecological
importance. Therefore, we direct him to file an affidavit in this regard

before the next date positively.

12, We have gone through the remaining part of the affidavit of
respondent No.101, in which we failed to understand as to why this kind
of affidavit has been submitted by the learned counsel for respondent
No.101 as nothing could be explained by him as to how these pleadings

would help us in resolving the dispute in question.

13, In para no.11 of the affidavit of respondent No.101, it is submitted
that the structures, which are prayed to be demolished, fall in 11 villages,
out of which for 9 villages the Planning Authority is the District Collector

and for the remaining two villages i.e. Atali and Parambewadi, the

i v SR e i e

R — B S T

Planning Authority is MSRDC (Maharashtra State Road Development
Corporation Limited) and therefore, the Planning Authority i.e. MSRDC

needs to be impleaded as one of the respondents in the present case.

147" In view of above, we direct the learned counsel for applicant to
implead the MSRDC (Maharashtra State Road Development Corporation
Limited) as respondent No.105 in the present case forthwith and file

amended memo of parties.

Page 5 of 8
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15 It is also made clear in this affidavit by the respondent No.101 that
for the villages, for which the Collector, Satara, is the Planning Authority
and he had issued notices under Section 45 of the Maharashtra Land
Revenue Code (MLRC), 1966 in the year 2013 to 2021 for unauthorized
use of land and under Section 52 & 53 of the MRTP Act, and fine has
been imposed. But when we enquired from the learned counsel for
respondent No.101 as to whether after imposition of fine, the matter is
over and illegality has been regularized, it is stated by the said learned
‘counsel that the regularization applications are also moved, which are

under consideration. But these facts have not been brought on record by

the said learned counsel.

16,7 We also made a query from the learned counsel for respondent
No.101 as to whether notices sent to the persons, list of which (99
persons) are annexed at page nos.871 to 872 of the paper book, are the
same respondents before us, he submits that he cannot clarify in this
regard. He has to verify about it. We failed to understand as to why these
facts have not been verified and yet the affidavit has been filed before us
by the learned counsel for respondent No.101. We deprecate this practice
and expect that only relevant facts need to be mentioned by them in
future in their affidavit which would assist us in resolving the dispute in

the present matter.

1%#” 1t appears from the prayer, which has been made by the applicant
that he seeks demolition of the constructions raised by the private
respondents on Kaas Plateau, which is said to be Reserved Forest and

Eco-sensitive area where no such construction could be permitted.

18. Since the private respondents are large in number and each and

every case would be difficult to scrutinize, therefore, we deem it

Page 6 of 8
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appropriate to constitute a Committee to go into .the details of the
violations made at their end and submit their recommendations before us
as to whether the said constructions deserve to be demolished and/or
environmental damage compensation needs to be imposed, comprising

one Member each from:-

(1) The District Collector, Sa’g@rg_‘;_

(i)  The Maharashtra State Pollution Control Board (MSPCB);

Department, State of

- s e Y el

AR A o TP B i T o YT LA e T

(iiiy The Environment & Climate Change

Maharashtra;
o R

(ivy The Dy. Conservator of Forest, Satara; and o
AR o

W) The Maharashtra State Road Development Corporation

e R SASA I e

SRy s AR e - N

Limited (MSRDC).

WA | T

19. The District Collector, Satara shall be the nodal agency for

coordination and logistic support.

20. The Committee is directed to visit the site and submit a factual and
action taken report as to whether there is a violation of EIA Notification,

2006; Water (Prevention and Control of Pollution) Act, 1974; Air

(Prevention and Control of Pollution) Act, 1981; Maharashtra Regional &
Town Planning Act, 1966; and Forest Conservation Act, within a period of

two months of uploading this order.

21. The report in the matter be submitted through e-filing by using
portal of NGT in the form of searchable PDF/OCR Support PDF and not

in the form of Image PDF.

22. Applicant is directed to supply the required documents and copy of
the application to the Members of the Committee within three days from

today.

Page 7 of 8
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23. Registry is directed to communicate a copy of this order to the

above-mentioned Committee forthwith for compliance.

Put up this matter for further consideration on 05.03.2024

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

December 04, 2023
Original Application No.37/2023 (WZ)

P.Kr

Page 8 of 8
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MINUTES OF THE MEETING HELD UNDER THE
CHAIRMANSHIP OF DISTRICT COLLECTOR, SATARA
PURSANT TO THE 0.A.NO.37 OF 2023 OF THE
HON'BLE NATIONAL GREEN TRIBUNAL ON 01.01.2024

Pursuant to the Original Application No.37/2023
filed by Mr.Sushant Subhash More with the National Green
Tribunal, and according to the order passed by the Hon'ble
Tribunal during the hearing on 04/12/2023, a Committee
has been constituted under the Chairmanship of Collector,
Satara. Since, an instruction have been received from the
Collector, Satara to organize a Review Meeting of the
Committee members as well as the heads of the necessary
departments, a Meeting has been organised under the
Chairmanship of the Collector, Satara on 01/01/2024 at the
Collector's office. The following officers were present in the

said meeting.
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Sr. [Name of the|Department
No | officer
1 | Mr. Jitendra Hudi | Collector, Satara
2 | Ms. Aditi | The Deputy Conservator of
Bhardwaj Forest, Satara
3 |Mr. Nagesh Patil | Residential Deputy Collector,
Satara
4 | Mr. Sudhakar | Sub-Divisional Officer, Satara
Bhosale,
5 | Mr. Amol Satpute | Sub-Regional Officer,
Maharashtra State Pollution
Control Board.
6 | Mr. Rajesh Jadhav | Tahsildar, Satara
7 | Mr.Hanumant Tahsildar, Jawali.
Kolekar
8 | Mr. Dattatraya | Asst. Director, Town Planning
Kale
9 |Mr. Prashant | Dy. Engineer, PWD, Satara
Khairmode
10 | Mr. Tushar Patil | Dy. Superintendent of Land
Records, Satara
11 | Mr.A.A. Shewale |Dy. Superintendent of Land
Records, Jawali.

The meeting was started by welcoming the officers

present as above. Pursuant to the Original Application

No.37/2023 filed by Mr.Sushant Subhash More with the

Hon'ble National Green Tribunal, during the hearing on
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04/12/2023 by the Hon’ble Tribunal, since there are 105
Respondents in the case, it was difficult to scrutinize the
matter according to the Respondents. Therefore, pursuant
to the unauthorized constructions in the Kaas area and the
pollution caused by them, it has been directed to form a
Committee under the Chairmanship of Collector Satara,
and by verifying whether the rules have been violated and
how, whether the said constructions are liable to demolish
or how? so also, whether the peanlised action should be
taken against the concerned towards the damages to the
environment or how? submit a report to that effect. The
Committee comprises of 1) Collector Satara 2) Maharashtra
Pollution Control Board 3) Environment and Climate
Change Department Maharashtra State 4) Deputy
Conservator of Forests Satara 5) Maharashtra State Road
Development Corporation as members. It has been directed
to the Committee to make site visit personally and submit a
report within two months to the Hon’ble Tribunal by

verifying that, whether the provisions of Environmental
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Impact Assessment Notification-2006, Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control
of Pollution) Act, 1981, Maharashtra Regional Town
Planning Act, 1966 and Forest Conservation Act have been
violated or not? The Collector gave the information about

this to the attendees.

The Collector expressed his deep displeasure
regarding the non-attendance of the representatives of the
Department of Environment and Climate Change,
Maharashtra State and the Maharashtra Pollution Control
Board, even after giving an advance notice to them. As the
said matter is related to the National Green Tribunal, and
the Committee has to submit a report within the prescribed
time frame. Resident Deputy Collector Satara was
instructed to give a written letter regarding non-attendance

of such important meetings.

In the case of about 100 construction owners who
were made Respondents in the Hon’ble Tribunal, all the

concerned departments should verify, whether the law
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related to their department has been violated or how, and
prepare a Chart and submit béfore the next meeting, the
Collector instructed the attendees. The Planning Authority
i.e. Tahsildar Satara has passed an order imposing the fine
of Rs.5000/- each to the above 100 Respondents, as they
have not submitted evidence that the said construction are
lauthorized, in spite of the notices issued by the Planning
Authority Tahsildar Satara, as per the provisions of
Sections 52 and 53 of the Maharashtra Regional Planning
and Town Planning Act 1966. Out of said 100 Respondents,
30 Respondents have deposited the said amount with
Tahsildar Satara, and as on today 24 applications have
been received to the Tahsildar Satara for layout and
construction permission and out of the same, in 18 cases
the Planning Authority is Revenue Department, and in
remaining 06 cases, according to the Government decision
of the Urban Development Dept. bearing No.TPS-
1817/1652/C.No.335/2018 /Navi-13 dated 04/05/2023, the

Maharashtra State Roads Development Corporation
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appointed as a Planning Authority for the development of
new Mahabaleshwar Giristhan (Mountain). It has been
informed that, said cases have been sent to them. The
Collector instructed to make a separate list of the 30
persons who have deposited the penalty amount with the
Tahsildar and take the opinion of the Assistant Director

Town Planning, Satara that whether their constructions are

eligible for regularization and how? and scrutinize the same.

Pursuant to the violation of the provisions of the
Maharashtra Land Revenue Act 1966 and the Maharashtra
Regional Planning and Town Planning Act 1966 regarding

the construction done by the Respondents, Sub Divisional

Officer Satara, Assistant Director Urban Planning Satara,
Public Works Department Satara should prepare a party
wise list. In this, a separate list should be made of the
constructions, which have been built as per the rules. There
should be a separate list of those, whose constructions can
be regularised by imposing penalty. Similarly, it has been

directed to make a separate list of those constructions,
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which cannot be regularised. The Public Works
Department Satara, should submit a report through the
Sub-divisional Officer, Satara that, whether said
constructions are in accordance with the building line and

control line rules?

The Collector directed to the Deputy Conservator of
Forest Satara to verify, whether there is a violation of the
provisions of the Forest Conservation Act and submit a list
to that effect. Similarly, the Collector has directed the
Department of Environment and Climate Change, State of
Maharashtra and Maharashtra Pollution Control Board to
verify, whether there is a violation of the provisions of
Environmental Impact Assessment Notification, 2006,
Water (Prevention & Control of Pollution) Act 1974 & Air
(Prevention & Control of Pollution) Act 1981 and submit

their reports in that regard.

In the matter, as the Hon’ble Tribunal has given a
two-month deadline to the Committee, as per the above

instructions, all the departments should take care to
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complete their assigned work within the timeframe.
Similarly, on 16/02/2024 site inspection will be done at the
disputed properties through the Committee. The Collector
instructed all Committee Members to be present on the
said day. After thanking all present, has declared that

meeting is over.

Sd/-3/1/24
Sub Divisional Officer and Magistrate,
Satara Sub Division Satara

No./ Land/Kavi- /2024
Dated 03/01/2024.

To,

- All concerned.

Copy to

- The Collector Satara - for information.
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Arvnéxure — 3

Detailed of List of Hotel, Lodging, Restaurant, Farm House, Banglow, Homes at Kas Pathar & nearby

S.No. |Respon Name of Hotel/ Propriter/Owner Address Total Area H.R. | Built up Area | Use of property
dent Restaurant/Farmhouse in Sq.mtr.(As
No. per TILR
Satara record)
1 1 Hotel Sahyadri Puspa Mr. Somnath Rajarama A/P Atali, 0.1994 350 Hotel
Jadhav Gat No. 347, Tal. & Dist -
Satara
2 2 M/s Sai Shivar Mr. Rajesh Mahadeo Mane, [A/P Anavale, Survey No. 0.18 180 Hotel
284, Tal. & Dist.- Satara
3] Fd Mr. Deepak Bhagwat Javale |Mr. Deepak Bhagwat Javale & [A/P Yavateshwar, Survey 0.10 25 Residential House
&1 1 No. 109/3, Tal. & Dist.-
Satara
4 4 M/s Rutugandh Hotel Mr. Rajesh Nandkumar A/P Yavateshwar,Survey 0.06 278 Hotel
Bhutkar No. 70/3, Tal. & Dist.-
Satara
5 5 Mr. Mahendrakumar Mr. Mahendrakumar A/P Yavateshwar, S No. 0.3467 60 Farm House
Mansukhlal Shah Mansukhlal Shah 24/3, Survey No. 24/3, Tal.
& Dist.- Satara
6| 6 |Mr.Babulal Rajarama Mr. Babulal Rajarama A/P Yavateshwar, 0.1083 S5 Farm House
Bhambare Bhambare Survey No. 116/1/1, Tal. &
Dist.- Satara
7 7 M/s Prabhushrushti Krushi |Mr. Kunal Kishor Ghodake Yavateshwar, Survey No. 0.20 192 Hotel
Paryatan Kendra 129/3, Tal. & District-
Satara
8 8 Mr. Raj deep Eknath Mr. Raj deep Eknath Majgaon |A/P Yavateshwar,Survey 0.1850 239 Residential House
Majgaon No 119/1, Tal. & Dist.
. Satara
9 9  [Mr. Leelachand Tejaji Bafna |Mr. Leelachand Tejaji Bafna  |A/P Yavateshwar, 0.13 100 Farm House
Survey No. 80, Tal. & Dist.
Satara
10 10 [Mr. Rajendra Subhaa Bagal [Mr.Rajendra Subhaa Bagal & |A/P Yavateshwar, 0.17.50 88 Residential House
&1 1 Survey No. 111, Tal. & Dist. :
Satara
11] 11 |Miss. Aparna Avinash Miss. Aparna Avinash Bachal |A/P Yavateshwar, Survey 0.64 124 Farm House
Bachal No. 42/1, Tal. & Dist.-
Satara
12| 12 |M/sShreyash Palace Mr. Nilkanth Parshuram A/P Yavateshwar, 0.085 136 Residential/Home
Tapase Survey No. 109/3, Tal, & stay
Dist.- Satara
13| 13 |Miss. Smita Shashikant Miss. Smita Shashikant Patkar [A/P Yavateshwar, Survey 0.2 153 Farm House
Patkar No. 23/2, Tal. & Dist.-
Satara
14/ 14 |Miss. Indrayani Pradeep Miss. Indrayani Pradeep A/P Yavateshwar, Survey 0.02 0 Demolish the
Jadhav Jadhav No. 119/1 A, Tal. & Dist.- Construction
; Satara
15| 15 |Miss. Nilima Madan Miss. Nilima Madan Bhosale [At. Sambarwadi, Po. 0.085 212 Farm House
Bhosale Yavateshwar,
Survey No. 43/2D/1, Tal. &
Dist.- Satara
16| 16 |M/s Hotel City View Mr. Shakil Abdul Sayyad At. Sambarwadi, Po. 0.05 132 Farm House
Yavateshwar,
Survey No. 35/1, Tal. &
Dist.- Satara ;
17) 17 |Mrs. Sangita Ghanshyam  [Mrs. Sangita Ghanshyam A/P Yavateshwar,Survey 0.0825 126 Farm House
Mane Mane No. 47/1, Tal, & Dist.-
Satara
18 18 |Mr. Babaso Shivajirao Mr. Babaso Shivajirao Kadam |A/P Yavateshwar, Survey 0.0375 0 Demolish the
Kadam No. 47/2, Tal. & Dist- Sata Construction
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S.No. [Respon|’ Name of Hotel/ Propriter/Owner Address Total Area H.R. | Built up Area | Use of property
dent Restaurant/Farmhouse in Sq.mtr.(As
No. per TILR
Satara record)
19| 19 [Mrs. Swarada Shirish Mra. Swarada Shirish Chithia, |A/P Yavateshwar, 0.01 409 Hotel
Chithia Survey No. 5, Tal. & Dist.-
Satara
20/ 20 [Mr. Mahesh Suresh Loya Mr. Mahesh Suresh Loya, Gat No. 284, Tal. & Dist.- 1.01 360 Farm House
Satara.
21 21 [Mr. Farukh Nariman Koopar |Mr. Farukh Nariman Koopar, | A/P Anavale, Gat No. 284, 1.49 520 Farm House
Tal. & Dist- Satara
22 22 |Mr. Shankar Rajaram Mr. Shankar Rajaram Jadhav  [A/P Aatali, 0.1994 170 Hotel
Jadhav Gat No. 344, Tal. & Dist.- >
Satara
23| 23 |M/s Heritage Villa and M/s |Mr. Sampat Rajaram Jadhav  |A/P Aatali,Gat No. 344, Tal. 0.1994 140 Hotel
Heritage Wadi & Dist.- Satara
24 24 |Mrs. Sarika Sampat Jadhav |Mrs. Sarika Sampat Jadhav A/P-Aatali,Gat No. 344, Tal. 0.81 838 Hotel
& Dist.- Satara
25 25 |Mr. Dilip Mahadeo Mr. Dilip Mahadeo Umbarkar |A/P Yawateshwar, Survey 0.18 164 Farm House
Umbarkar No. 44/1, Tal. & Dist.-
Satara
26| 26 |Mr. Baburao Shamrao Kane |Mr. Baburao Shamrao Kane |A/P Yawateshwar, Survey 0.08 142 Residential/Home
No. 120/24/1, Tal. & Dist.- stay
Satara
27| 27 |Mr.Shrikrushna Mr.Shrikrushna Ramchandra |A/P Yawateshwar, Survey 0.18 204 Residential/Home
Ramchandra (Chandru) (Chandru) Umbacker No. 105/1/1, Tal. & Dist.- stay
Umbacker Satara
28| 28 [Mr.Shankar Nana Jare Mr.Shankar Nana Jare A/P Yawateshwar, Survey 0.065 74 Residential/Home
No. 115/2/1, Tal. & Dist.- stay
Satara
29( 29 [Mr. Mukul Ganapatrao Mr. Mukul Ganapatrao Pawar [A/P Yawateshwar, Survey 0.46 306 Residential/Home
Pawar No. 105/2, Tal. & Dist.- stay
Satara
30 30 [Hotel Bakula Mr. Gulabrao Genu Bhanage |At. Sambarwadi, Po. 0.0785 679 Hotel
Yawateshwar,Survey No.
36/3, Tal. & Dist.: Satara
31 31 |Mr.Rajendra Dnyandeo Mr. Rajendra Dnyandeo Karve |A/P Yawateshwar, Survey 0.03 53 Residential/Home
Karve No. 120/7, Tal. & Dist.- stay
Satara .
32 32 [Mr.Ramdas Shankar Karve |Mr. Ramdas Shankar Karve A/P Yawateshwar, Gat. No. 0.035 257 Residential/Home
120/8, Tal, & Dist.- Satara stay
33| 33 |Mr. Dattatraya Tukaram Mr. Dattatraya Tukaram At. Sambanvadi, Po. 0.7378 433 Residential/Home
Bhanage Bhanage Yawateshwar, Survey No. stay
37/2, Tal. & Dist.- Satara
34| 34 |Mr. Atmaram Gangaram Mr. Atmaram Gangaram At. Sambarwadi, Po. 0.3742 137 Residential House
Bhanage Bhanage Yawateshwar, Survey No.
39/1/1, Tal. & Dist.- Satara
35 35 [Mrs. Laxmibai Khashaba Mrs. Laxmibai Khashaba A/P Yawateshwar, 0.0412 19 Residential House
Umbarkar Umbarkar Survey No. 89/1, Tal. & Dist]
Satara
36| 36 |Mr.Baburao Ganu Mr. Baburao Ganu Umbarkar |A/P Yawateshwar, Survey 0.3988 155 Residential House
Umbarkar No. 89/1, Tal. & Dist.-
Satara
37 37 |Mr.Mansing Yashwant Mr.Mansing Yashwant Pawar |A/P Yawateshwar,Survey 0.64 93 Residential House
Pawar No. 42/1 and 89/1 Tal. &
Dist-Satara
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S.No. |Respon Name of Hotel/ Propriter/Owner Address Total Area H.R. | Built up Area | Use of property
dent Restaurant/Farmhouse in Sq.mtr.(As
No. per TILR
Satara record)
38| 38 [Mr.Rohidas Baburao Sapkal|Mr. Rohidas Baburao Sapkal [A/P Yawateshwar, Survey 0.516 67 Residential House
No. 72, Tal. & Dist- Satara
39| 39 [Mr. Suryakant Dnyandeo Mr. Suryakant Dnyandeo A/P Yawateshwar, 0.03 113 Residential/Home
Kane Kane Survey No. 120/7, Tal. & stay
Dist.- Satara
40 40 [Mr.Sampat Tukaram More |Mr. Sampat Tukaram More  [A/P Petri, Survey No. 60, 1.2675 45 Residential House
Tal. & Dist.- Satara
41| 41 . |Ramchandra Hariba More |Ramchandra Hariba More A/P Petri,Gat. No.60, Tal. & 0.493 110 Residential House
Dist.- Satara
42] 42  |[Mr. Ankush Vitthal More Mr. Ankush Vitthal More A/P Petry,Survey No. 60, 0.5633 40 Residential House
Tal. & Dist.- Satara
43| 43 [Mrs. Shantabai Narayan Mrs. Shantabai Narayan More |A/P Petri,Survey No. 60, 1.2675 25 Residential House
More Tal. & Dist.- Satara "
44] 44  |Mr. Nitin Ganpat More Mr. Nitin Ganpat More Survey No. 60, Tal. & Dist.- 1.2675 100 Residential House
. Satara
45| 45 [Mr. Prasanna Ravindra Mr. Prasanna Ravindra Gat No. 311A, Tal. & Dist.- 1.09 100 Residential House
Gadkari Gadkari Satara
46| 46 |Mr. Krushna Ramchandra |Mr. Krushna Ramchandra A/P Anavale, 0.4 400 Residential House
Mane Mane Gat No. 339, Tal. & Dist.-
Satara
47| 47 |m/sSarpanchwada Mr. Santosh Sahadeo Aatale |A/P Atali, Gat No. 344, Tal. 0.58 350 Residential House
& Dist- Satara
48| 48 |M/sSwapnanagari Kas Hill |Mr. Jagu Changu Mane A/P Anavale, Gat No. 358, 0.33 765 Hotel
Resort Tal. & Dist.- Satara
49| 49 [M/s Dongarmatha Agro Mr. Namdeo Shankar Jadhav |A/P Anavale, Gat No. 346, 3.67 680 Hotel
Tourisum Tal. & Dist.- Satara
50[ 50 [Mr. Ajit Maruti Mane Mr. Ajit Maruti Mane Gat No. 347, Tal. & Dist.- 0.05 335 Hotel
Satara
51 51 |Mr. Sampat Rajaram Jadhav [Mr. Sampat Rajaram Jadhav  |A/P Atali,Gat No. 319, Tal. 0.385 805 Hotel
& Dist.- Satara
52 52 [M/sDream House Mr. Sampat Ganapat A/P Jambhalmure (Kanher), 0.2516 404 Residential House
Jambhale Gat No. 24/14 and Gat No. ;
51/12,Tal. & Dist-Satara
53| 53 |Jaywant Manohar Thoke Jaywant Manohar Thoke A/P Jambhalmure 0.4333 0 Open plot. NO
(Kanher),Gat No. 51/8, Tal. other Activity
& Dist.-Satara
541 54 |Mr.Dhananjay Vishwasrao |Mr. Dhananjay Vishwasrao A/P Jambhalmure(Kanher), 0.32 170 Hotel
"~ |ladhav Jadhav Gat No. 51/10, Tal. & Dist-
Satara
55| 55 [M/s Kass Hill Resort Shailesh Prabhakar Inamdar  [A/P- Jambhulmure 0.115 48 Hotel
(Kanher), Gat No.51/12,
Tal. & Dist-Satara
56| 56 |Mrs.Hemlata Purushottam |Mrs.Hemlata Purushottam A/P-Jambhulmure 0.2489 85 Residential House
. |Nikam Nikam (kanher), Gat No.51/8, Tal.
& Dist-Satara
57| 57 |Mr.Manoj Narayan Mr.Manoj Narayan Deshmane |A/P- Jambhulmure 0.0323 116 Residential House
Deshmane (Kanher), Gat No.51/12,
Tal. & Dist-Satara
58| 58 |M/sBlue Valley Resort Mr.Jalindar Shrirang Shinde ~ [A/P-Agundewadi, Gat 0.2363 85 Hotel

No0.24/12, Tal. & Dist-
Satara




1112

S.No. |Respon Name of Hotel/ Propriter/Owner Address Total Area H.R. | Built up Area | Use of property
dent Restaurant/Farmhouse in Sq.mtr.(As
No. per TILR
Satara record)
59| 59 |Mr.Ramesh Mr.Ramesh Chandrashekhar A/P-Agundewadi, Gat 0.48 230 Farm House
Chandrashekhar Kabbur Kabbur No0.16/1, Tal. & Dist-Satara
60 60 [LaxmanJagannath Shinde [Laxman Jagannath Shinde A/P-Agundewadi, Gat 0.1142 0
No0.24/12, Tal, & Dist-
Satara
61) 61 [Mr.Ramesh Anil Ubale Mr.Ranesh Anil Ubale A/P-Agundewadi, Gat 0.2 300 Hotel
No.16/6, Tal. & Dist-Satara
62| 62 |Mr.Balkrushna Kondiba Mr.Balkrushna Kondiba A/P-Agundewadi, Gat 0.2478 250 Hotel
Shedage Shedage No.24/4, Tal. & Dist-Satara
63 63 [Mr.Dhanaji Balawant Mr.Dhanaji Balawant Shinde A/P-Agundewadi, Gat 0.3115 240 Farm House
Shinde No.24/4, Tal. & Dist-Satara
64 64 [Mr. Nilesh (Atul) Arun Mr. Nilesh (Atul) Arun A/P Choragewadi, 0.45 130 Farm House
Bartakke Bartakke Gat No. 195, Tal, & Dist-
Satara
65 65 [Mr.Vaman Mahadeo Mr. Vaman Mahadeo A/P Yawateshwar, Survey 0.65 205 Residential/Home
Umbarkar Umbarkar No. 44/1, Tal. & Dist.- stay
Satara
66| 66 |Mrs. Shamala Madan Joshi |Mrs. Shamafa Madan Joshi A/P Yawateshwar, Gat No. 0.12 409 Hotel
104/11/1, Tal. & Dist.-
Satara
67 67 |Mr. Madhukar Tukaram Mr. Madhukar Tukaram A/P Yawateshwar, Gat No. 0.186 184 Residential/Home
Patekar Patekar 100/1, Tal. & Dist. Satara stay
68| 68 [Mr. Ranjit Shankarrao More [Mr. Ranjit Shankarrao More ~ [A/P Yawateshwar, Gat No. 0.56 572
25, Tal, & Dist.-Satara
69] 69 |M/s Shrileela Resort (Agro | Mr. Ravindra Chandru Mane A/P Anavale, Survey No. 0.36 655 Hotel
Tourisum) and Nitin Mane 333, Tal. & Dist.- Satara.
70| 70  [Mrs. Shubhangi Anil Patel  |Mrs. Shubhangi Anil Patel A/P Anavale,Gat No. 284, 0.2 50 Farm House
Tal. & Dist.- Satara
711 71 |M/s Nature Plateau Mr. Sahajaram Narayandas  |A/P Atali, Survey No. 294, 0.4457 0 Hotel
Paradise Chhabada Tal. & Dist.-Satara
72) 72 |Mr.Shrirang Dhondiram Mr.Shrirang Dhondiram A/P Choragewadi, Gat No. 0.315 90 Hotel
Gogavale Gogavale 189, Tal. & Dist.Satara
73] 73 |Mr. Ashok Sahebrao Kadam |Mr. Ashok Sahebrao Kadam A/P Parambewadi, Gat 0.46 550 Farm House
N0.97, Tal. & Dist.- Satara
741 74  |Mr. Laxman Ganapat Mr. Laxman Ganapat Kadam [A/P Yawateshwar, Gat No. 0.2583 276 Residential House
Kadam 68/1, Tal. & Dist.-Satara
751 75 |Mr. Mangesh Vitthal Mr. Mangesh Vitthal Wadekar |A/P Yawateshwar, Gat No. 0.12 106 Farm House
Wadekar 101/2, Tal. & Dist.- Satara
76| 76 [M/sGreen Valley Resort Mr. Sudhir Ramchandra A/P Yawateshwar Survey 0.0297 164 Hotel
Salunkhe No. 32 Tal. & Dist. - Satara
771 77 |Mr.lJitendra Vishvnath Mr.Jitendra Vishvnath A/P Yawateshwar, 0.08 177 Hotel

Bhosale

Bhosale

Gat No, 101/3, Tal. & Dist.-
Satara
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S.No. |Respon Name of Hotel/ Propriter/Owner Address Total Area H.R. | Built up Area | Use of property
dent Restaurant/Farmhouse in Sq.mtr.(As
No. % per TILR
Satara record)
78] 78 |Mr. Amit Pratapsinh Mr. Amit Pratapsinh A/P Yawateshwar, Gat No. 0.12 360 Farm House
Deshmukh Deshmukh 102/1, Tal. & Dist.- Satara
791 79 |Mrs. Smita Sachin Pathak  |Mrs. Smita Sachin Pathak A/P Gavadi,Gat No. 696, 0.2 90 Residential House
Tal. & Dist. Satara
80| 80 |M/sVardhan Villa Mr. Ranjit Shankarrao More  [A/P Yawateshwar, Tal. & 0.56 0 Residential House
Dist.- Satara
81| 81 |Mrs.Seema Avinash Pawar |Mrs. Seema Avinash Pawar A/P Yawateshwar, R. 0.36 511 Hotel
Survey No. 53/2, Tal. &
Dist.- Satara
82| 82 |M/sHotelSatyam Shivam |Mr. Rahul Phadtare A/P Yawateshwar, Survey 0.055 300 Hotel
No. 81, Tal. Dist- Satara
83| 83 |Mr.Rajendra Raghunath Mr. Rajendra Raghunath A/P Anavale, Gat No. 0.2 60, Farm House
Bobade Bobade 282/C, Tal. & Dist.- Satara
84 84 |Mrs. Manisha Nandkumar |Mrs. Manisha Nandkumar A/P Anavale, Gat No. 340, 0.925 373 Farm House
Nalavade Nalavade Tal. & Dist.- Satara
85 85 Mrs.Premlata Harinarayan [Mrs.Premlata Harinarayan A/P Anavale, Gat No. 0.4169 350 Farm House
Kasat Kasat 282/A, Tal. & Dist- Satara
86/ 86 |Mr.Kisan Sakharam More |Mr. Kisan Sakharam More A/P Petri,Gat No. 61, Tal. & 0.28 100 Residential House
Dist.- Satara
87| 87 [Mr. Vishal Udhav Kadam Mr. Vishal Udhav Kadam A/P Petri, Gat No. 61, Tal. & 0.2 200 Farm House
Dist.- Satara
88| 88 |Mr.AmarKondiba Aatale |Mr. Amar Kondiba Aatale A/P Aatali,Gat No. 344, Tal. 0.0906 5 Residential House
& Dist.- Satara
89 89 |Mr.lJahangir Khan Ahamad |Mr. Jahangir Khan Ahamad A/P Aatali, Gat No. 320, Tal. 0.1433 40 Residential House
khan khan & Dist- Satara
90 90  [Mr. Sampat Rajaram Jadhav [Mr. Sampat Rajaram Jadhav  |A/P Aatali, Gat No. 318, Tal. 0.385 805 Hotel
& Dist.- Satara
91| 91 |Mr.Vinit Kiran Sabale Mr. Vinit Kiran Sabale (minor) |A/P Aatali, Gat No. 322, Tal. 0.385 940 Hotel
(minor) with mother Mrs.  |with mother Mrs. Sheetal & Dist.- Satara
Sheetal Kiran Sabale Kiran Sabale
92) 92 |Mr.Ghanshyam Mr. Ghanshyam Narayandan |A/P Antall, Gat No. 302 and 1.525 1960 Hotel
Narayandan Chhabada Chhabada 296/2 Tal. & Dist.- Satara
93 93 [Mr.Bapurao Hariba Aatale |Mr.Bapurao Hariba Aatale Gat No. 309, Tal, & Dist.- 0.945 105 Residential House
Satara
94| 94 |M/s Rockhill Resort Mr. Firoz Habibkhan Pathan  [A/P Aatali, Gat No. 319, Tal. 0.2 755 Hotel
& Dist.- Satara
95| 95 [Mrs. Vaishali Pramod Mrs. Vaishali Pramod A/P -Aagundawadi, 0.3593 495 Hotel
Tankasale Tankasale Gat No. 16/4, 16/5, Tal. &
Dist.- Satara
96/ 96 |Mr. Pratapsinh Laxmanrao |Mr. Pratapsinh Laxmanrao A/P Aagundewadi,Gat No. 0.2 285 Shooting Range
Rajemahadik Rajemahadik 16/6, Tal. & Dist.- Satara Traning Center
97| 97 |M/sThe Red Fort Resort Mr. Vikram Lalasaheb Pawar |At. Po. Paravewadi, 0.4 205 Hotel
Gat No. 315, Tal. & Dist.-
Satara
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S.No. |Respon "Name of Hotel/ Propriter/Owner Address Total Area H.R. | Built up Area | Use of property
dent Restaurant/Farmhouse in Sq.mtr.(As
No. per TILR
Satara record)
98] 98 |Mr.Vaibhav Kundalik Mr. Vaibhav Kundalik A/13 Kanher,Survey No. * 0.125 144 Hotel
Pharande Pharande 51/7, Tal. & Dist.- Satara
991 99 |Mr. Avinash Malharrao Mr. Avinash Malharrao A/P Choragewadi,Survey 0.45 180  |Hotel
Kakade Kakade No. 195, Tal. & Dist. Satara <
100] 100 |Mr.Ramchandra Kishan Mr. Ramchandra Kishan More |A/P Petri, Survey No. 61, 1.1675 210 Residential House
More " _|Tal. & Dist. Satara
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S. No. |Respon Name of Hotel/ Propriter/Owner Address Built up Use of Violation under Water (P & CP) Act, |Violation under Air (P & CP) Act,
dent Restaurant/Farmhouse Areain property 1974 1981
No. Sq.mtr.(As
per Tehsil
record)
6| 22 [Mr. Shankar Rajaram Mr. Shankar Rajaram Jadhav |A/P Aatali, 100 Hotel 1) Consent Not Obtained under Section Consent Not Obtained under
Jadhav Gat No. 344, Tal. & Dist.- 26 of the Water (Prevention & Control  |Section 21 of the Air (Prevention
i Satara of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
L - 2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
7| 23 |M/s Heritage Villa and M/s |Mr. Sampat Rajaram Jadhav |A/P Aatali,Gat No. 344, Tal. 180 Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
Heritage Wadi & Dist.- Satara 26 of the Water (Prevention & Control |Section 21 of the Air (Prevention
of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
8| 24 [Mrs. Sarika Sampat Jadhav |Mrs. Sarika Sampat Jadhav  |A/P-Aatali,Gat No. 344, Tal. 300 Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
& Dist.- Satara 26 of the Water (Prevention & Control |Section 21 of the Air (Prevention
of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.,
9| 30 [|Hotel Bakula Mr. Gulabrao Genu Bhanage [At. Sambarwadi, Po. 1800 Hotel Consent Obtained under Section 26 of the Water (Prevention & Control
Yawateshwar,Survey No. of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
36/3, Tal. & Dist.: Satara Control of Pollution) Act,1981 valid up to 31/12/2025
10| 48 |M/sSwapnanagari Kas Hill |Mr. Jagu Changu Mane A/P Anavale, Gat No. 358, Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
Resort Tal. & Dist.- Satara 26 of the Water (Prevention & Control [Section 21 of the Air (Prevention
of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
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S. No. [Respon Name of Hotel/ Propriter/Owner Address Built up Use of Violation under Water (P & CP) Act, |Violation under Air (P & CP) Act,
dent Restaurant/Farmhouse Areain property 1974 1981
No. Sq.mtr.(As
per Tehsil
record)
16 58 |M/sBlue Valley Resort Mr.Jalindar Shrirang Shinde A/P-Agundewadi, Gat 1) Consent Not Obtained under Section Consent Not Obtained under
No.24/12, Tal. & Dist- 26 of the Water (Prevention & Control |Section 21 of the Air (Prevention
Satara of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
17] 61 [Mr.Ramesh Anil Ubale Mr.Ranesh Anil Ubale A/P-Agundewadi, Gat 1) Consent Not Obtained under Section | Consent Not Obtained under
No.16/6, Tal. & Dist-Satara 26 of the Water (Prevention & Control [Section 21 of the Air (Prevention
of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
18| 62 |Mr.Balkrushna Kondiba Mr.Balkrushna Kondiba A/P-Agundewadi, Gat 1) Consent Not Obtained under Section Consent Not Obtained under
Shedage Shedage No.24/4, Tal. & Dist-Satara 26 of the Water (Prevention & Control |Section 21 of the Air (Prevention
of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
19| 66 |Mrs. Shamafa Madan Joshi |[Mrs. Shamafa Madan Joshi A/P Yawateshwar, Gat No. 1) Consent Not Obtained under Section Consent Not Obtained under
104/11/1, Tal. & Dist.- 26 of the Water (Prevention & Control  [Section 21 of the Air (Prevention
Satara 5 of Pollution) Act, 1974 . . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
20| 69 |M/s Shrileela Resort (Agro | Mr. Ravindra Chandru Mane | A/P Anavale, Survey No. Consent Obtained under Section 26 of the Water (Prevention & Control
Tourisum) and Nitin Mane 333, Tal. & Dist.- Satara. of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
Control of Pollution) Act,1981 valid up to 31/12/2024.
21| 71 |M/s Nature Plateau Mr. Sahajaram Narayandas |A/P Atali, Survey No. 294, 1) Consent Not Obtained under Section Consent Not Obtained under
Paradise Chhabada Tal. & Dist.-Satara 26 of the Water (Prevention & Control  |Section 21 of the Air (Prevention
- of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.,
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S. No. |Respon Name of Hotel/ Propriter/Owner Address Built up Use of Violation under Water (P & CP) Act, |Violation under Air (P & CP) Act,
dent Restaurant/Farmhouse Areain property 1974 1981
No. Sq.mtr.(As
per Tehsil
record)
27| 90 |Mr. Sampat Rajaram Jadhav|Mr. Sampat Rajaram Jadhav |A/P Aatali, Gat No. 318, 485 Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
Tal. & Dist.- Satara 26 of the Water (Prevention & Control |Section 21 of the Air (Prevention
of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
3 2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
28] 91 [Mr. Vinit Kiran Sabale Mr. Vinit Kiran Sabale A/P Aatali, Gat No. 322, 53 Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
(minor) with mother Mrs.  |(minor) with mother Mrs. Tal. & Dist.- Satara 26 of the Water (Prevention & Control |Section 21 of the Air (Prevention
Sheetal Kiran Sabale Sheetal Kiran Sabale of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
29[ 92 |Mr. Ghanshyam Mr. Ghanshyam Narayandan [A/P Antall, Gat No. 302 and 133 Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
Narayandan Chhabada Chhabada 296/2 Tal. & Dist.- Satara 26 of the Water (Prevention & Control |Section 21 of the Air (Prevention
of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste,
30 94 |M/s Rockhill Resort Mr. Firoz Habibkhan Pathan |A/P Aatali, Gat No. 319, 61 Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
Tal. & Dist.- Satara 26 of the Water (Prevention & Control [Section 21 of the Air (Prevention
‘ ; of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
2) STP not provided for waste water
treatment.
3) OWC not provided for kitchen waste.
31| 95 |Mrs. Vaishali Pramod Mrs. Vaishali Pramod A/P -Aagundewadi, 1100 Hotel 1) Consent Not Obtained under Section | Consent Not Obtained under
Tankasale Tankasale Gat No. 16/4, 16/5, Tal. & 26 of the Water (Prevention & Control [Section 21 of the Air (Prevention
Dist.- Satara of Pollution) Act, 1974 . & Control of Pollution) Act,1981.
g . 2) STP not provided for waste water
treatment.
; 3) OWC not provided for kitchen waste.
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S.No. |Respon Name of Hotel/ Propriter/Owner Address Built up Use of property Violation under Violation under
dent Restawant/Farmhouse Areain Water (P & Cp) Act, | Air (P & CP) Act,
No. Sq.mtr.(As 1974 1981
per Tehsil
record)
14 20  [Mr. Mahesh Suresh Loya Mr. Mahesh Suresh Loya, Gat No. 284, Tal. & Dist.- Satara. 300 Farm House Not Applicable
15 21  |Mr. Farukh Nariman Koopar [Mmr. Farukh Nariman Koopar, [A/p Anavale, Gat No. 284, Tal. & 200 Farm House Not Applicable
Dist- Satara
16 25 |Mr. Dilip Mahadeo Mr. Dilip Mahadeo Umbarkar [a/p Yawateshwar, Survey No, 160 Farm House Not Applicable
Umbarkar 44/1, Tal. & Dist - Satara
17 34 [Mr. Atmanam Gangaram Mr. Atmaram Gangaram At. Sambarwadi, po. Yawateshwar, 100 Residential House Not Applicable
Bhanage Bhanage Survey No. 39/1/1, Tal. & Dist.-
Satara
18 35 |Mrs. Laxmbaij Khashaba Mrs. Laxmibai Khashaba A/P Yawateshwar, 40 Residential House Not Applicable
Umbarkar Umbarkar Survey No. 89/1, Tal. & Dist-
Satara
19 36  |Mr. Baburio Gany Mr. Baburao Gany Umbarkar |a/p Yawateshwar, Survey No. Residential House Not Applicable
Umbarkar 89/1, Tal. & Dist.- Satara
20 37 Mr.Mansing Yashwant Mr.Mansing Yashwant Pawar A/P <msmﬁmm:§mbmc2m< No. 42/1 76 Residential House Not Applicable
Pawar and 89/1 Tal. & Dist-Satara
21 38  |Mr. Rohidas Baburao Sapkal |Mr. Rohidas Baburao Sapkal A/P Yawateshwar, Survey No. 72, Residential House Not Applicable
Tal. & Dist- Satara
5 40 (Mr. SampatTukaram More [Mr. Sampat Tukaram More A/P Petri, Survey No. 60, Tal. & 50 Residential House Not Applicable J
Dist.- Satara
23 41  [Ramchandr: Hariba More  [Ramchandra Hariba More A/P Petri,Gat. No.60, Tal. & Dist.- 150 Residential House | . Not Applicable
Satara
24 42 |Mr. AnkushVitthal More Mr. Ankush Vitthal More A/P Petry,Survey No, 60, Tal. & 50 Residential House Not Applicable
Dist.- Satara
25 43 |Mrs. Shantabaj Narayan Mrs. Shantabaj Narayan More A/P Petri,Survey No. 60, Tal. & 30 Residential House Not Applicable
More F Dist.- Satara
26 44  (Mr. Nitin Ganpat More Mr. Nitin Ganpat More Survey No. 60, Tal. & Dist.- Satara 30 Residential House Not Applicable
27 45 |Mr. Prasann: Ravindra Mr. Prasanna Ravindra Gat No. 311A, Tal. & Djst.- Satara 200 Residential House Not Applicable
f Gadkari Gadkari
28 46  |Mr. Krushna Ramchandra  [mr, Krushna Ramchandra A/P Anavale, 150 Residential House - Not Applicable
i Mane Mane f Gat No. 339, Tal. & Dist.- Satara f
29 47  |M/s Sarpanchwada Mr. Santosh Sahadeo Aatale |A/P Atali, Gat No. 344, Ta|. & Dist- 100 Residential House Not Applicable

; Satara
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S.No. |Respon Name of Hotel/ Propriter/Owner Address Built up Use of property | Violation under | Viclation under
dent Restaurant/Farmhouse Areain : Water (P & CP) Act, | Air (P & CP) Act,
No. Sq.mtr.(As 1974 1981
per Tehsil
record)
47 84  |Mrs. Manisha Nandkumar  |Mrs. Manisha Nandkumar A/P Anavale, Gat No. 340, Tal. & 100 Farm House Not Applicable
Nalavade Nalavade Dist.- Satara
48 85 |Mrs.Premlata Harinarayan |Mrs.Premlata Harinarayan A/P Anavale, Gat No. 282/A, Tal. & 200 Farm House Not Applicable
Kasat Kasat Dist- Satara
49 86  [Mr. Kisan Sakharam More |Mr. Kisan Sakharam More A/P Petri,Gat No. 61, Tal. & Dist- 100 Residential House Not Applicable
Satara
50 87  [Mr. Vishal Udhav Kadam Mr. Vishal Udhav Kadam A/P Petri, Gat No. 61, Tal. & Dist.- 50 Farm House Not Applicable
Satara
51 88  |Mr. Amar Kondiba Aatale  |Mr. Amar Kondiba Aatale A/P Aatali,Gat No. 344, Tal. & Dist.- 150 Residential House Not Applicable
Satara
52 89 |Mr. Jahangir Khan Ahamad |Mr. Jahangir Khan Ahamad A/P Aatali, Gat No. 320, Tal. & Dist- 192 Residential House Not Applicable
khan khan Satara
53 93  |Mr.Bapurao Hariba Aatale |Mr.Bapurao Hariba Aatale Gat No. 309, Tal, & Dist.- Satara 192 Residential House Not Applicable
54 96  |Mr. Pratapsinh Laxmanrao |Mr. Pratapsinh Laxmanrao A/P Aagundewadi,Gat No. 16/6, 300 Shooting Range Not Applicable
Rajemahadik Rajemahadik Tal. & Dist.- Satara Traning Center
55 100 |Mr. Ramchandra Kishan Mr. Ramchandra Kishan More [A/P Petri, Survey No. 61, Tal. & 90 Residential House Not Applicable

Maore

Dist. Satara




PGt

Tawn
Planning Act
1066

- ¢
R

.'1 -
¥ 4 rﬁ/

u\t!f,:"

s,

1128 ANNEYORE - 7 (€3

GOVERNMENT OF MAHARASHTRA
UHBAN DEVELOPMENT DEPARTMENT
Mantralnyn, Mumbai-400 032
NOTIFICATION

Date:08/01/2018.

No. TPS-1917/1585/C.RISNVI7/UD-13  -Whereas  the  Maharashtra
Town Planning Act, 1966 (Mahorashtra Act No. XXXVl of 1966) (hereinufier referred
“the sald Aa”) provides for the establishment of regions 1o regufate use of lands
regions, -and for planned & balanced development;

And whereas, in exerclse of the powers conferred under the provisions of
sub-section (1) of Section 3 of the said Act, the Government of Mabarashira
constituted = Region 1o be called the Satarn Region for the entite area within
jurisdiction of the Satara distdet, excluding Mahobleshwar Pachgani Region
(hereinafter referred to s the said Region) the limits of whick have been detailed
under the Notification, Urban Development Department
Mo TES-19212/348/CR103/12/Reconstructed Ne 30/UD-13, duted 157102012,
published in the Maharashtrs Government Gazette, Pune Division, Part-l, dated
017117201210 07/11/2012;

2 And whereas, by the Government Natification, Urban Development
Department No, TPS-1912/564/CR 107/12/ Reconstruction No.53/UD-15, duted
03/12/2012 issued under sub-Section (1) of Section 4 of “the said Act”. the
Governmient of Maharashtra further constituted a Regional Planning Board w be
cnlled as the Satars Regional Planning Board™ {(hereinafier referred o as “the said
Board"™) published in the Maharashtra Government Gazette, Pune Division, Part-l,
dated 20/12/2012 10 26/12/2012 m Page No. 110 ¥,

And wherens, the said Board after carrying out necessary suneys for
preparing an Existdng Land Use Map of the sunid Region, prepared and published o
draft Repional Plan for the said repion (hereinafter reforred 1o as “the suid dran
Regional Plan™) for inviting suggestions and/or objections from the pubbe in
sccordance with the provisions of sub-Section (1} of Section 16 afthe said Act 1966
on 30/03/2017 and a Notice to that effect was published in the Maharashira
Government Gazette, Pune Division, Part - 1 dated 30/03/2017. an page No. 110 3.

And wherens, the said Board, after considering the report of the Repional
Planning Commiltee appointed by it under sub-Scction (3} of Scetion 11 of 1he said
Act, on the suggestions / objections and representations i respoct of the said
Re-gicna;l Plan, modified the sald Regional Plan i aecordance with the provisions of
Segtion 16 of the satd Act and submitted such modified Regional Plan together, wiih
the report of Regional Planning Committee for approval of Government under
sub-Section (1) of Section 15 read with sub-Section (4) of Section 16 of the said Acl
vide its letter No. 2898 doted 147092017,

And whereas, the Government of Mabarashtra after muking necessary
enquiries and after consulting the Directer of Town Plannng, Maharashtra Siate,
Pune proposes (o approve the said Draft Regional Plan with certain modifications,
specified in Schedule appended hereto;

Now, therefore, in exercise of the powers conferred by sub-Section (1) of
Seciion 13 of the smid Act and under clause 7 of the Regional Planniog Board
Regulation 1967 and sll other powers enabling it this behalf, the Government of
Maharashtry hereby,

(®) Accords sanction to the said Draft Regienul Plan of satura subject lo the
madifications specified in the Schedule (Schedule A and B) appendead hereio.

M DeskSarra (RPNt s
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(b} Fixes the date after two months of appearing this Notification in the

Muoharashtra Government Gazette as the date on which the Final Regional Plan, of

satora Region as sanctioned by the Government. shall come into force and shall be
called “Final Regional Plan of Sutara Region (Year 2016-2036).

(¢ Extension of time Jimit to prepare Existing Land Used Map -

Senctiony the necessary extension of time Umit in exercise of the powers
conlerred in accordance with Rule No.5 (3) of the Maharashtra Regional Planning
Aoard Rules 1967 and section 3 of the said Act to prepare Existing Land Use Map
from 2071272014 10 31/03/2016.

(df  Extension of time limit For Reégionu} Planning Board -

Sanctions the necessary extension of thme limit in exercise of the powers
canferred in acvordsnce with Rute No. 2 (1) of Msharashtrs Regional Planning Board
Rules 1967 for extensions of Regional Planning Board from 20/12/2016  to
14092017,

This Notificadon is also aveilable for inspection of the public on the
Covernment web site wivwomsherashirg, govin (@ g g,

By order and in the name of the Governor of Maharashira,

o
(RMPawar)

UE Psee Dhanb et O 8 Mol Dot Dacs

<)
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NOTICE
GQYE’HN MENT OF MAHARASHT RA
URBAN DEVELOPM ENT DEPA RTMENT
Mantra laya, Mumbaj-400 032
Date :018/b1/2018

Natice ynder Section |7 of the Mabarashira I?:eg;‘-ggg!,,;ig_,__g,ﬁlanmgﬁ__e,g-_t
1966: .

Ne._TPS-I‘JI?HSSS.’C.R,ISWl?.i'LEU-t_I, Nolice 13 hereby sven that for
balunced ¢ planned development of the Satara District, the Regionnl Plan of Sargrea
hag been sanctioned by the Govermnment vide Urban Develapment Department s
Notification No. TPS. 1917/1585/ C.R-IS{}H?!'UD-I] dated ORI 2008 unde
the provisions of Section 15(1) of the Muharashtry Regional & Tawr Plarming Ay
1966;

A copy of approved Final Regional Plan uf Satarp [2016-2036) 45 sanctioned
by theﬂnvemmcntis-madc availahle for mspectiom of (he public during office o,
o all working days in 1he fellowing offiges -

{ay Callector, Satara.
{b) Chiet’ Execytive Olficer, Zilla Parishud, Satary
(¢) Assistant Direcrar af Town Plahning, Sutara Branch. Satary.

A copy or capies thereol or any extract thero from certified o be correer ;s

e 10 the public at reasonable prices in the offie of the Assictam

Dircctor of Town Planning, Branch Office, 72.p anrex Bldg. Room Ng g lir 24
Satara-41500

The Regional Play of Sutara Region as 2 sancuoned by (he Government shall

come into force after two months from publication of Notification in the Mahurashiry

Government Gazetre and the same shall be tilled the “Fingl Regional Plian of the

Satira Region (2016-2036)"

By order and in the nime of the Governor of Maharoshira,

e i ‘:‘_l. f\-hj‘d_ -
o (!{.;‘?‘l:’f’:iw.'u',]
-4 Under Seeretary to Governmens

(b il%stie Trgl Sasary Bt desii v seinss, s

@
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SCHDULE - A
A{::.mnpuﬂimmt to the Government Notification No. TPS <1917/1 38S/C.RASHITIUD-13,

Dated ; 08/012018.

AN
O

44/
\.,../'

Madification S-.-.u':"c'liuuvex'i-h; =

Sr, | Modi | Proposalns-per plan | Praposul as per plan
No | [ntion published o/ 16(1} Submitted w/s-16{4) of Government ws 1501} af
' No. of MLR.T.P, t MRT.P Act.] Rl MLLT.P Act 1900
Act. 1966 i et

1} Satarn Urban Growth Centre

Modification of Zones

M-1 | Agricultural Zone
lands from village
Karanje, Saidapur
snd Kondve Tal
Satarn situsted oo
| Southern  side  of
{ Venna  river &S
shiown on plan,
Kondve - S,No. 53,
34, 53 and athers.
Saidepur - S.Ne.7,
8. 9 10, 11, Yipt
and others.
Kamnje -
63pt, 67pL. OOM,
120py, 123 pt, 121,
2317 and others.

S.No. ‘

The lands from village
Karapje, Saidupur and
Kondve Tal.Sataru
situnted  on Southem

deleted from
“Agriculturn]” Zone and
¢ included in !
“Residentint” as |
shown an plan.

Jone

side of Venmn river are |

Zoning of lmds 18 retained s

per the published plan under
secdon 16 (1) of MRETT Act.
1966,

1

M-2.1 | Agricultural Zone
lands situnted on
North-Enst Side of
Vitlape
Karandwad:  Tal,
 Smarn oy shown on
p!&m-

Karandwad:

S.No 120, 141, 143
and sthers,

The lands sfuated on
North-Enst  Side of
Village Karandwadi
- Tal. Satara are deleted
from “Agricultural” |

*Residential” Zone as
shown on plan.

M-12

Lands situated on
South-West side on
villngeKarnadwndi,
S.No.60, 59, 58, 65,
67 and others
shown on Plan.

Agricultural Zane

a8 |

The latuds
South-West

situaled  un
stde  on

deleted from
“Agricultural™ Zooe and
included in

Zone and included

- “Residental”™ Zone as |

- shown on plan.

Zoning of lands is retned s
per the published plan under
section 16 (1) of MR&ETT oot

L 1966,

Zoping of lunds retained s
per the plen published under

village Karandwadi sre i section 16 (1) of MRETP act,

1966,

S Apricultural™
Zone - The lands:
- situated on Western
amd  Southern side
of Venna [River.
Tal. Satara
shown on plan.
Kodoli - S.No28, |
7. 35, 35 136,

izt g

Hns

from village Kodoli |

118,119 and nthen‘e.

| The jands situated on r?amm., of lunds is retained as

Western and Southern
side of Venna River
from village Kodoli Tal,
Satara are deicted from ]w
“Apricultural” Zone and |

in
fone BS

| ineluded
i “Rrsixlcniml"

qhuwn om plan

per the published plan undes
soetion 16 (1) of MR&TP Act
1966, ;
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Lo M—EE.‘IH] “Agricultural” | The fands from village | Zontng of lands is retained as | &
! ! Zonk ~ The landg | Pannalewad; Tal | per the published plan under
| ! trom village 'Satora  situnted  on | section 16 (1) of MR&TP Act,
£ Panmulewadi Tal, Northern side af Venna | 1966.
[' ) Satam situated on River are defeted from
- | Nosthern side  of | "Agricultural” Zone ang i
.I | | Venna  River g mclueded : nj ;
i l - showen on plan | “Residential® Zone s« I 1
| % ! i shown on plan. !
¢ | ] Panmulewndi $.No, | I
L £33, 254, 236,272, | l
| ] i 273 und others. ’ { ,
. e =l LSRG (et L
i f?\'f- 22 | *Agricaltural® ]"I'ht tands fiom village | Zoning of lunds is retained s |
[' | Zone — The lands i Panmalewadi and Varye | per the published plan undch
i i J {from village | Tul, Satora situated on section 16 (1) of MR & TP
| I Panmalewadi  and | Northem side of Venna | act, 1968, )
'| Varye Tol. Satara | River pes deleted from __
I' Situated on { “Agricultural™ Zone and |
| Northern  gide  of | ing Nscderd in: I
l 'Venos  River is I “Residentinl” Zone us At
; | shown on plan, shown on plan, |
j [ Panmalewndi 8 Ng.
J {414, 415, 416, 417, |
N L oo

7 ‘ M1 | “Agricultural™ | Tie lands from village | Zoming of tand iy main?&"a‘{!
| Zune - The lands | Mhasve yad Varye Tal | per the published plan under |
| from village | Satara situnted.  on | section 16(1) of MR & TP ‘
| Mhasve and Varve | Norther and Southern | act, 1966, f
| | Tol. Satara situmted | side  of National |
[ Northern  and | Highway No, 4 gpe |
| Southern  side  of | deleted from |
| National 14 ighway | “Asricuby| Zone and !
i | ‘ Nt 4 a5 shown on ineluded in l
| plas. “Residental” Zone gy | |
[ shown an plan, | > I

|
|

.| Mhasve-8 No, 64, |
| 165, 66, 70, 91 o i
| V103 and edbiers, i i

¢ | Virye-S No 341, I
! | 542, 543, 544 545 | !

[ i

———— e,

Ao iandothery

B OIMALTE | “Agricultaral T?’h fands from village | %ﬁﬁ@?ﬁ@?ﬁ'ﬁ
i: l Zove - The lands | Wadhe Ta) Satars | per the published plan under |
i Irom village Wikdhe | situated  on  Northem section 16(1) of MR & TP |
; ! Tal. Satsm situated | side of Venna river are act, 1966, ,
' lan Northern side of | deteted from ,|

| Ve river e | “Agricultural™ Zone angd |
: shows: on plap, | includad n e,
{‘ Wadhe~ S No 344 ( “Residentinl” Zone a3 | R Ly .Y .
i {10 358, 402 w 406 ! shown on plan. ; {?-’f'?fp \_:x"_;;_-}".., !
g | 7510 80 and others, [ £ o e 5T I
e A BT oy e S
e d

P el aen S i are g s 2 o Ly R i
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49 [M33 | “Public/ ~ Semi Lend  nchiled  n Samclioped  as  per  plen
Public" Zone - The “Public/ Semi  Public” qubmitted WS La{d) of MR,
land bearing S Na.f | Zone from S Nu /G Na. | and TP, Act | 966,
Gino. 116 (pt) of | 116 () of viiluge]
| village Kondve, Kondve, is deleted from
i | “pyblic/Semi Puhlic™ |
Zeme snd included 0
“Residential” Zone 33
ghown on plan.
L 10 | M42 wpublic | Utility” | Land included  in Sunctioned  as  pet phits
Zane — The lud spublic Utility™ Zone | submitted wis: 1604 of LR
henring S.No, | from  S.No. 2430f | and T.P. Act 1965
2430f village | village Kodali, 18
Kodall. deleted from “Public
yulity”  Zone aescd |
' included m
| “Residential” Zone as’
| shown on the plan i
i . o —— e e —
| Modifieation of Roads e e
1 WM-3.2 | Alignments. of 24 | Alignments of the 24 M. | Sunctioned  as  per plan
M. wide road froms wige rond is modified | submitted u's 164 of MR
village Kondve | und nrea under road | and TP A L 66,
passing through Gt. | ncloded o Residentinl |
No. 122, 181, 142 ) Zonc &8 shown on plan. |
{53, 154, 156 and *
others. ‘
- Y RN SO T o s o
12 | M4 Widening of State Widenmg of  Bue | Widening al State Highway
Highwisy No.140 | Highway No.1ad for 43 | No.140 for 45 Mo owidih
for 45 Meter width | Metet width  passing | passing through Khindwadi @ |
| passing  through through Khindwadi o | Kodoli is refused but the
SNo. 2. 3.4, 8.9, Kodoll is deleted and existing width or width as pet
13, 14, and others | realigoment for suid | land acquisition of  Staw
i from village | roadis done aftar survey | Highway No. 140 whichever
pohindwacdi and | by PWD. Satrsz and | is more, is retained.
g No, 318, 338,345 [own Planning |
and  others  fom | Departmeld :
village Kadeli. ‘l 5'
- s —CL ‘ ,_-—w——,___-_.._.-u—-——"‘-—_._.u“-—-* PR i e s e arm i
13 | M6 Proposed 18 Meter Peoposed 18 WMesct widci proposed 18 M wide rowd
- widv rood  pussing mad  passing through | passing throngh & NNo 38 59
;t}uougti S No.58.  §.No.38 359 af willage | of village Khed, is reansusted
- 59 of village Khed Khed, is deleted and | us per the published plan uls |
included in Residential | 16(1) of MR and T.P. Act!
Zone a5 shawn on plan. 1966.
13 | M62 | fhe chenge o | Algoment  ef he | Sanctioned a8 Der plan
Alignment of the praposed 12 Meter wide | submited ws 16(3) nf MR
proposed 12 Meter | road  passing through ‘ and T.P Act 196
| wide rosd pa!ﬁingﬂ 4 No.24 is changed and |
through 8.No.24 of | mrea there under by
| village Khed. | inctuded In Residential |
- | zope ns shown an plan i DA S S

| 7

|
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C1F M3

The change  in ' Alignment  of

the

Sunclioned a5 per plan

| Alignment of the | propused 18 Meter wide | submitted ws 16{4) of MR,
proposed 18 Meter | road  possing  through | and T.P, Act 1966,
i wide rosd passing | SNo52 and 53 of
! hrough  S.No.52 villuge Kiied s changed
% ! and 33 of villnge | and area thepe under is
b=, i Khed. | included in |
" i “Residential™ Zone as
o ; shown on plan.
16 | M Proposed [2 Meter | Propased 12 Meter wide | Sanctioned as  per plan
l | witle road passing | road pussing through | submitted ws 16(4) of MR,
h g through SNo. 34.| S.No. 34, 35 and 36 of | and TP Act 1966. '
! { 35 and 36 of village | village Godoli is deleted |
l Godoli shown on | amd area there under ix |
'[ published plen. mncluded in | I
‘Residential™ Zone !
A__”'_"__ = shown on plan. | !
17 I M-72 | Residentinl  Zone | 12 M. wide road is | Sanctioned as per  plan |
| § D proposed tn S, No, | proposed in S.No. 94, |suhmim‘sd ws 16{4) of M.R.
i< 4 | 94,95, 96 and 167 | 95, 96 nd 167 in village | and TP Act 1966,
o Cin village Godali. | Gedoli a5 shown on
oyl e | . | Plon,
L1838 [ M-142 | Propased T8 Mter | Proposed 18 Meter wide | Sanctioned 86 per  plan
‘= ] fwide road  from | road fromr S.No. 329 10 | submitted ws 16(4) of M.R.
‘ % S No. 32910 360 of | 360 of village Widhe [ and T.P. Act 1066
|‘ village Wadhe and - and Mhasve is deleted ,
l  Mhasve w8 per ! #nd vrea there wunder is | 1
l | publisned plan. | inciuded in '
{ | “Residential™ Zone as |
aidd | shown on plan;
NUIE Y ER Proposed alignment | 18 M. wide road mt Proposed nlignment of 18 M.
‘g af 18 Meter wide | village Wadhe and P wide road at village Wadhe
road  at willape | Kamje is modified and | retaned as per published plan |
Wadhe passing } aret  thereunder iy | LUsi61) of MR nnd TP, Act |
; threugh S No. 207, l wcluded in Groen Zone | 1966, |
! i 208, 21 and ! as shown inplan,
Kargje  $.No.130, | | -
i RIS WY AR
: .’f.'lw;r Me16.8 | Proposed 15 Meter - Proposed 15 Meterwide Sanctioned  as per  plan |
| l wide roed passing | road  passing through | submitted ufs 16(4) aof M.R
' through S:No. 537, | 8.No. §37, 536, 525 and | and TP, Aot 1966. '
l 336,325 and 526 at | 526 qt village Varye is |
5 | vitloge Varye. defeted ond arca there !
i I (under s included in |
§ | - “Agricultural / :
% k | No-Development™ Zane | ‘
. T . | s shown on plan. | s
21 IM-17.2 | Proposed alignment | Alignment of 18 M, | Propused alignment of 18 M.‘i

l
|
i

i

!

of 18 Merer wide | wide road on Northern
rowd an Northero | side of existing Canai is

wide road is retnined 85 per |
published plan under section

side  of existing | modified  and  aren Lo (1) of MR&TP act, 1966, ]
Canal  ar  village | thermumder is included . ﬁfffﬁlﬂat}'“‘-,\
Wadlie passing | in Residéntal Zone as L fo;.;‘,“ii 2
| through S.No. 362, | shown in plan. & o ol g ? 3 _\
363,364, | SRNZSIS A
T e i

Wb e Sl Lhe 8P s onCoaten daes
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M3

@)

18

plan
of

2 [;LL-II

tder

22 Proposed alignment | Proposed alignment of | Proposed  aligament of
of 18 Meter wide | 18 Meter wide road on | Meter wide road is remined
road on Northerd | Northern ©ide of Venna | per  published  plon
side of Vennn river | river at villape Wadhe is | scction 16 (1) of MR & TP
ot village Wadbe | deletx] as shown in | sct, 1966,
passing  through | plen.
S.No.25, 26, 27, 33,
76,771 |3ar.‘uh.‘xllm5
2) Wai Urban Growth Centre 4 : SEE .
23 | M-l “Industrial® Zone | Land excluded  from [ Sunctioned  as  per
from village | “Industnial™ Zone and | submitted  wfs  16(4)
Shelarwadi, fncludad m | MRATP, Act 1966,
Tal. Wi land | “Agricultural /
bearing  S.Ne.209, | No-Development™ Zone |
211, 215, 274 and | as shown cn plan
athers | - e o
24 | M- “Agricultural” The lands heanng - Zoning of lands is retained.as
Zome- The lands | $.No.140.181,187.197, | per the published plan under
bearings S.No.140, | 205, 228 nnd others | section 16 (1) of MR&TP acL. |
151,157, 197, 205, | from  village  Wai | 1966
228 ond  othets | sitmated on North-West |
from village Wai | slde of Wal Mumcipal |
Tab. War sivuated on | Council  wre deleted
Nonh-West side of | from “Agricujtural Zone
Wai Muneipal | and included in
Council. Residenmtinl  Zone  as
shown on plan. ie s
M-3 “Agricultural® The lands  bearing | Zoning of linds is retained us
- Zome-The  lands [ SNo.43, 51, 57, 362, | per the published pian under |
bearing  S.No.43. | 363, 495, 510, 630 703 | section 16 (1) of MR& L act. 4
51, 57. 362, 363, | and others from village ' 1966,
495, 510, 650 703 | Wai situated on East &
and others from ! North  side of Wi
village Wai | Moncipal Council are
Tal. Wai situated on | deleted from |
East-North =ide of | “Agricultoss] Zone anid
Wai Muncipnl | included in Reswdentiah |
Council. Zone as shown on plan, i =
25 [ M4 12 M. rosd shown | 12 M. road in SNo.17, | Sanctioned  as  per
1 on plan in S.Na.17, 1 27, 28, 29 und 33 of | submitted w's 16(4} of M.R.
27,2820 and 38 of | viliage Siddhanathwadi. - and TP, Act 1966,
vitage ts deleted and wea there
Siddhonathwadi. under 15 included in
‘Residential” Zone and
alignment of existing
road  is  retsined  as |
: shown on plan. : S e g
12 M. proposed | Proposed 12 M. roud is | Senctioned o per

cropd as shown on
lp}n.nm'b\{ﬂ 9, 12,

*17 27 of village

4 Sidelhnnnthwadi
g Tal Wai.

i

1 12,

deleted und zrea

thereunder included in |

Residentdn) Zone  and
Existing road in 8. No. 4,
17. 21 of village
Sididhanath wads
widen to 12 M.

15

plan

submitted ws 16{24) of MR

and T.P, Act 1965




1136 _

(27 | Mb Land incloded in}Lond  included  in| Sanctioned as per plan
| ! Residential” Zone | “Residentint” Zooe | subnutted ws 16(4) of MR,
l' | fram S.Ne. 60 of | from 8. No. 60 of | and T.P. Act 1966.
| village Songlrwadi. | viloge Songirwudi, is
| | deleted ~ from
| “Residential” Zone anl
: Dincluded  in “Public
| Uhility™ Zone as shown | |
{ Lon pi.m ,_
: , i i
28 | M7 "Green Belt 1o the | Existing road In Green lSanctidnai u#s  per  plan |
1 MNarthern  side  of | Belt 10 the Northeen side | submitted u/y 16 (4) of MR
‘ ! Krishne River in | of Krishna River 5| & TT act, 1966
: , S Noe.628,631,634. | shown on plan in §.No. |
SR 638,643 644,652,6 | 628, 631, 634, 638,643,
’- ", 53 & 681 of village | 644, 652,633 & 681 of
5 Wai Tal Wai, village Wai Tal Wai,
29 | M3 Agricultural zone to | !;usmu_, toads  in | Sanctioned as per plan
Ctise Northern  wide | Agriculturnl zone to the | submitted w16 (4} of
% ol Knshoo  ver | Narthern Sigle of | MRETP acy, 1966.
i o5 shown on plan in | Keishna  River  are
| 5.No.554, 555,603, | shown in  §No.554,
606, 608, 609, 618, | 5535, 603, 606, 608, 609,
619, 620, 623, 624 | 618, 619, 620, 623, 624 |
637,641, & 648 of | 637, 641, & 648 ol
} village Wai. vitlage Wal as shown on |
:' Plian !
L
VA0 | M9 Existing road | Stale Highway No.139 | Sanctioned a5 per  plan |
! shown  in land | in S.N0.§532, 334, 571 | submined wis  16(4)  of |
E_ berring  S.No 532, | 572 & 568 of village : MRETP aet, 1966, i
' 534 571,572 & 568 | Waiis widened to 43 M. i
: j of village Wai. 1% shown on plan.
3 [M0 | Proposed | Rood | Rond widening of 24 M. | Sanctoned  as | per  plan
': Fwideming of 24 M. s reduced to 18 M. and | submitted  ws 164} of
i S.No.367, 568 | deleted ares is included | MR&TP act, 1966, :

and 369 of villpee
| Wi Tit Wi,

Cin Agrieubumd Zone as
'I shown on plan,
J

z rad [rassing !

. through  S.No.68),
!544 G, 631, 633,
‘c-zs, 627, 630, 632, |

|
=
|
i

. 584, S53 and
| 640 at village Wai.

¢ itgrad \-‘*in(lh-\!ﬂl- !'lm J;F!-ﬂ st doss

‘Pmpuwd 18 Meter Pmmsu:l 18 Mater and | f:ancunmad as per plan
,:md 13 Meter mdcl 15 Moter wide road | submitted

| pubssing through |
S NobSI, 644, 634,
,#1\2 823, 628, 627 630, |
632, 611, 554, 553 and |
640 mt village Wal is

deleted and areg thers |
| under metuded  in
- Ageicultura) !
Nu-Development™ Zone
s shown on plan,

1S

w's
MRETP act, 1966,

fa04) lc-(’i

|
|
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o |33 [M-12 | Agricultural zone lo | Existlng  mads Sanctioned s per  plan
= the Enst side of Wai Agrioultural zong to the | submitied  ws 16 {4) of
Municipal Counicil | Fast " side " of Wui | MR&ETP act, 066 und in
in SNo.354. 555, | Municipal Council ore | addition 15 M. new rosd |
603, 606 608, 600, | marked in  $ No 554, ! proposed ps shown on P'lan.
618, 619. 620, 623, | 555. 603. 606. 608, 605,
624. 637. 641, & | 618,619,620, 62], 624
648 of village Wai. | 637, 641, & 648 of .
village Wai as shown on |
Plsn. ¥
M-13 | “Agricultaral” Lond bearing §. No, 238 | Sanctioned s per plan
Zone — The lands | of villape  Wai, is | submitted  ois 1604 of
bearing.  8.No.238 deleted from . MR&TP set, 1966
of village Wai, “Agpricultural” Zone and
included in  “Public
| Unility™ Zone as shown
L . jooPlan. %
34 | M-14 | Proposed 5 M. Proposed 15 Meter wide | Sanctioned  as  pet  plan

| wide road passing

through S.No.481,
482, 484, 504,503,
S07,  SO2 485480

' of villuge Wai

road passing through | submitted  ws to4) ot
S No 481, 482, 484, | MR&TP oct. 1906

504, 503, 507, 502, 485, |

286 of village Wai is

deleted und area there |

wwcluded  in

Cunder s
adjacent sone 3s shown :
| on plan. o,
3) Phultan Urban Growth Centre
35 M-1 | "Agricaltural” {’!’he lands bearing | Zoning of lands is retained s
Zone - The lands | SNo.19 (pt) 21 22, 26, per the published plan us 16
beartng ~ $.No.19 | 29. 30, 13, 15, 36, 24 (hof MR & TP Act. 1966
s (pty 21, 22, 26, 29, | from village
10.33.35, 36, 24 | Choudharwad and |
from village | SNo60,  GI(PY af
Chaudharwadl and | Village Sestewadi are |
§ No.6b 61 (Pt} of | deteted from |
Village Sastewadi. “Agriculiural” Zone and
| mcluded in |
“Residentinl™ Zene 8s |
B shown on plan. R
36 M-2 i *Agriculursl” The lands  beanng | Zoning of lands 15 rotmned as |
| Zone - The lands ! S NGO, 61. 59, 38, 57, | per the published plire uls 16 ]
bearing  S.No.6d, S6.55.54,32.47. 48,49 (D) of MR&TP Act. 1960,
L 81, 59, 38, 37, 6. | from village Sastewads
| 35, 54, 52, 47, 48, |ure  deleted  from
19 from village | “Agricultursl” Zone and
Sastewadi. included in |
"Residentind” Zone as
- _ | shownenplan, e e e
37 | M3 “Agricubtural” The  lands  bewring | Zoning of lands s retained as |
Zone - The lands | S.No47, 44, 49 from | per the published plin us 16
bearing  S.No.d7, | village Sastewads and | (1) of MR&TP Acl, 1966,
2 48, 49 from villnge g.No.39, 38, 37 from
e Sustewadi and | village Algudewadi wre |
1 o §.No39, 38, 37 delcted from |
S il from villige “Agriculiveal” omeand | -

TP Dk Salas RPN osdiatw S
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| Algudewadi. ineluded in l :

| “Residentinl” Zone as | e
e hﬁi__m___ shown on plan. n . ]
M A pricaiturnl” The lands.  bearing | Zomng of lands is retained as
Zone - The lands | S.No.47, 40, 58, 46, 44, per the publiched plan wls

[°
J
%hm,rmg SNodT, |43, 42, 41,35 39, 38 | 16(1) of MRETP Act, 1966,

1
3
i
i

SRPESNSI.

_L

i
pre
-

40, 58, 46, 44, 43, | from village Dhuldev

| 42, 41, 35 39, 38 | are deleted fram |
1rum villige | | Agriculouml™ Zone mad | |

? Dhuoldey. | included in ?

| “Residential”  Zone m[ |
b A | shawn on plan, 1 |
| “Agricaltral” ( The  lands  besring | ' Iamng of fands is retsined as l
|

!

]
|
|

=
<n

Tk
=

Zone  the  lands | S, "\fﬂ ‘Wmdl{;ﬂ) 4510 | per the published plan ws 16
I bearing S.No.29 10 | 47, 52 10 57, 62 to 65,83 | (1 of MR&TP Act. 1966,
| Uy 4510 47, 82 (1o 90, 92 1 96 cie. from -

w 37, 62 1w 635, 83 | village Pharnndwadi are |
w9, 22 1096 etc. | defeted from |
from village | “Agricultural” Zone undl

Phorandwadi. ineluded in

{ “Residential™ Zone as
B BE s feamie L _l shown on plan
|
|

“Agricultural” ﬁbe lands  bearing | Zoning of lands is mamei:l—]
Zone -The lunds | S.No.92, 93, 94, 95. 96, | per the published plan ws 16|
bearing  §,No.92, | 90 from village Kalki [ (1) ol MR&ETP Acy, 1966, |
| ]93 94, D5, 96, ¥ lare  deleted  from
f } from village Kolki. | “Apricultural” Zone and 5
1' 5’ | included i
i “Residential” Zone as
g | { shown on plan, i
4 ‘ M& | “Agnculturl” !The  londs  bearing | Zoning of lands is retnined as !
l
|

FrEE T

iZunc - The land-“\i S.Nu.130,129.127,128, | per the published plan wsy

*be.uriny_ 8.We.130, | 123510012311 1,012,1  16(1) of MR&TP Act. 1966 |
129,127, 128,125, | 03,105, 110,87,107 frons |
| I09123,111, 1120 ' village Zirapwadi are '
l L1051 1087107 | defeted from ‘
| from village | “Agrivaltural” Zone and - {
' Zirapwaeli, | ineluded in |
f “Residential™ Zone au !
“_‘.L,__WL = e ': | shown on plan L |
42 | M-7 | “Public-Semi T The hnd bcanng, Ihe land bearing S.No.108

( Public™ Zone - The | S.No.108 (M) from {pt) fram v::]luge Airnpwadi

| ! lands bearing | village  Zirapwadi is | Tal, Phalten is deleied from
| 1 S.No.TOB (pr) friom l defered fram ’ “Public-Semti  Public™ Zome
1 vitlage Zirepawadi, 1 “Public-Semi Public™ | and included in ‘Agnicultural”

L Zone and inchuded in o Zone as shown on plan, ;
"Residential” Zone as ‘ |
I, o ‘ : nh(m 1 on plan. '

43 * M-8 “Agricuinral™ The  Iand bea‘rmg The lands bearing § No, 39, 4"—1

] 7| Zone - The hunds | 8.No.03,04,05.06,10, | (Pt 43¢p0), 44<pt}mdcle!cd|

oo hunng SNo.O3, | 08.10,11,12,16,17.18, l form “Agriculteral™ Zone zmd
_ pTL04, 05, 06 1 | 20,21,.22.93.31,32.41. ineluded  in “Residential™
.;-f.?{?l,.‘“’%d 0B.LO. 11 12,16, | 4243.34.39,40,38.3%, | Zune a5 shown on Plan and
s oo e ‘} 17.18,20,21,22.23, | 35 froms village | zoning for remaining lands is
s P LGBL 32, 41, 42, 43 | Jathavwadi and | retained as per the published

RIS £ ::\NU-‘:.'!'&.;'J.Z}?‘.JIJHP Megilcsin ks 1

B
:1.¢'
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34, 39, 40, 34§, 33,
35 from village
Jndhavwadi,  and
S.No.21,22, 23,26,
27 from village
Thakurki.

from wvillape: Thakurki
are  deleted  from
“Agrigulturai” Zone and
ineluded in
“Residentinl” Zone as

SNoN, T2, 23, 26. 27 | plan SR 16 (1) of MRETP

Act, 1966,

- shown on plan.

M-10

“Agrculwral” |
Zone - The lands
bearing S.No.29,
28,30, 32, 33, 3.
35, 24, 36, 18. 17,
15, 42, 43, 45, 46,
47, 48, 49, 50, 51,
54, 91, 66 67, 68,
0, 71, 74, 75, 69,
12, 73, 83, 84 from
viflage Thakurki.

|

{ The

lands  heanng
g, No.29, 28, 30. 31. 33,
34, 35, 24, 36, 18, 17,
15, 42, 43, 45, 46, 47,

4R, 49, 50, S1. 54, 91,

66, 67, 68. 70, 71, 74,

75. 69, 72, 73, 83, 84|

from. village Thakurk
gre  deleted

1y

shown on phn.

E

M-11

| Chonge of
boundary af’
Phatian  Municipal
Council. The Tend !
bearing  S.NoBI
from Pherandwadi
and  SNe

of |
Sastewndi, '

|

The

lund  heanng
S.No.k2 from
Pharandwadi and S.No.
50 of Sasiownd

included  m Phaltan

: from |
# A pricultural” Zone and "
included i
sReddentinl™ Zone as

-

Zot ingA of lands 15 tetained s
- per ihe published plan s i !
clyof MR&ETE Act, 1960 ;

!
|

: Sanctioned o5 EF ;!;n
| submitted  ws 16 4) of
| MR&TP acl. 1966.

Lrhan Growth Centet 15 :

deleted and claded mn
Phaltan Mumicipal
Council us shown an
plin.

ra6 |

Modification in Reads

M-12

Proposed 1§ Meter
wide road shown an
olan in S.No.17, 18,
19,21, 22 ofvillnge
Pharandwadi.

Proposed 18 Meter wide

road shown v plan i

SMNo17. 18, 1Y, £
of village Pharndwadi,
is deleted and aren there
under is  included

‘Residentinl™ Zone and

i.n:

Soochoned @8 per  piao |
subputted  ws 16 EIRNUE
MRA&TP act, 1966, i

New 18 meter wide road ;
is propased n H.Ne 13 |

& - vitlage
Pharundwadi as shown
on plan.

M-13

Proposed 24 Muter |
wide road shown on |
plan in $.No.10 of
village
Pharandwadi.

Proposed 24 Meter wide
rond shown an plan o
$No.1t  of willage

Pharsndwadi. is deleted

and area there wnder is
ineluded m
‘Residential” Zone and
New |8 meter wide med |
is proposed an boundary |
of SNo.0, 10, 11 from |
villnge Pharandwadi as
shownenplan.

plan
(L]

per

.{MSamctioned " s
{ »
! 1604

' subimitted WS
CAMRA&TE act, 1966

{

|

fas

B B




b Mo 109, 111, 119, |

e | 121, 128 e1c fonf bam B g il l
3! : M-17 | Change of | The  land bnearmg“i-Suncﬂoncd as per phn |
t boundary of | SNo.116 from viilape | submitted w's 16 (4) of \
; Phattan Urban | Phaltsn which js shown | MRETP net, 1966. :
E Growih  Complex | in Phalian  Municipal | \
. The land  beusring ' Council is deleted from i
} ! S.Nuo t 16 fram | Phaltan Municipal 5 ]E
| | villege Phadtan Council und included i "
| | Pholtan Urban Growth
| - Complex and grea there
1: ' \ under is included in
1 1 Apgricultural Zone as
o 'shownonplan
82 1 M-8 | Change The land bmng Sanctioned as per  plan
| } buumiar} :Ji S No 23 from villoge | submitted wis 16 (4) of
\ Phalian Urhan | Plaitan which ia shown | MR&TP acy, 1966.
o P Growth  Complex | in Phatan  Municipal |
[ \ The land bearing | | Council is deleted from =
; { 8.Na.123 from  Phaltan Municipe! o
| village Phaltn Counsyl and ineluded in U
Phalian Urban Growth | N’
I Cormplex and area there \ i
3 i funder is included in |
! I i Agricultural  Zone  as
1 | | shown un plan {

vty P datars Thet GU°

| 4& ! M-14 | Change of | The land bearing SNo.3 | Sanctioned  as  per plan |
l boumdaty al | from Thakurki | submitted w's 16(4) of MR & |
j ‘ Phaltan  Municipal | Tal Phalian included In i TP act, 1965,
| Couneil. The lund | Phaltan Urban Gmmh i
‘ ¥ hearing §.No.5 | Center is deleted ami Il
| _l | from Thakurki | incloded  in  Phaltan | !- 7
; ] \ Tal,Phaltan Municipal Coungil as
PR I 4 ; | shown on plan,. _ 7
{ _flﬂjl M-13 ](‘ hmahtz of | The land  bearing | Sanctionsd as  per  plan
SRR boundary of | $ Noadi, §3, 37, 42, 44, | submitted ws 16 (4) of MR
: | Phaltan Urban | 63.66.50,68,69,72,67 | & TP act, 1966,
} Girowth  Complex | from  village Phaltan
i | | The land bearing | which ote shown in
am | S.No.41,53,37,42, | Phaltn Municipal
, | 44, 63, 66, 50, 68, | Council are deleted |
'\ % | 69,7267 from | from Phaltan Municipal | |
] - | vitlage Pholien | Council and included tn z
| ‘ l: - Phaltan Urbas Growth ! |
; | Complex and arca there ‘
l | ! under s included in | I
i ‘ Agricultural Zone  as | \
___L___ peiA shown on plan, * : e
[ 50 [ M- i6 | Proposed 18 M. Prop-u:scd 18 Meter wide | ‘ ' Sanetioned  as  per  plan |
’ I ' wide road in villnge | road 8 widened o 24 | submitted ws 16 (4} of
.1 b Jadhavwadi passing | M. wide Ring road as | . MR&TP act, 1966, |
' i through — S.No.44, | shown on plan. l 1
\ ‘| 45,42, 10 ete, and i; |
‘, Dvillage  Srapwiads i *
f \ | possing  through 1 ' i ‘
! i i

il st ok

n




-
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53 | M-19

Proposed 18 meter

wide romi passing
through * Jamad
bearing  S.No.31,
3, 39, 52, 55 of
village Kolaki nund |
SN0 129, 130 of
village Zirapwadi,

yomd In S.No. 31, 34, 39,
5255 of village Kolaki

deleted and arca there

Proposed 18 Meter wide

and S.No.129, (30 of
village Zirapwadi s

untder @5 included inm
*‘Restdentinl™ Zone as
shown on plan,

Proposed 18 meter wide ropd
e retdined as per plan
pubilished ws 16 (1) of MR&
TP Act, 1966.

Shirwal Rural Growth Centre

34 M-1

Residentinl ~ Zone
The lands from
SNo, 1180 (pt),
1110 {pU), LY ELpt,
1114 {p1), 1116¢pt),
of Village Shirwal
Tal, Khandala

T (pr), F1ED (pu),
It 1118 (py,

B —

| Sanctioned  as per  plun
submitted ws 16 (4) of
MR&TP act, 1966,

LElG(pty,  of
Shirwn! Tal. Khandala
are deleted fram
Residentinl  Zone  and
mcluded in  Industrial
Zome as shown on plan,

Village |

Proposed 30 M,
wide road §.No, 910
to 923, 925 w0 931,
882 , 884, BRS, 875
o 879, 942 , 854,
853 850 & etc. of

Propesed 30 M. wide

Sanctioned as  per plan

road widith is reduced o |
8 M. wide & deleted |

aren  from  road s
included in Adjoining
Zone in S.No.9l00 10

submitted ws 16 (41 of
MERA&TP act, 19ana,

| village Shirwal | 923, 925 to Y31, 882 |
Tal.Khandala 384, 885, 875 w0 879, |
942 , 854, 853 K50 &
Fete. of willage Shirwul |
Tal. Khandala as shown
o plan,

56 | M3 Proposed road | Proposed road winding | Sunctioned  as per  plu
winding of 15 M. | af 15 M. is deleted & | submitted w16 (4 of
S.No. 130910 1315, | deleted srea s included | MR&TP act, 1966, ]
1319 10 1321, 1323 | in Resideminl Zone in

jw 1334 & ete. of | ENo.J3DS 1 1315,
village Shirwal | 1319 w 1321, 1325 10
Tal Khandala 1334 & ete. of village i
- Shirwa!  Tal. Khandals ;
cAnd  ahignmem of i
| existing road 55 retuned :
as shown on plun,

57 | M4 Proposed 18 mtr. | Proposed I8 mir. wide | Proposed 18 meter wide road |
wide road in | road in §.N.950 0 952 | is  rewined as per plan |
SNo.950 to 952 of | of  village  Shirwal | published wy 16 {1} of '
village Shirwal | Tal.Khindala 15 deleted | MRETP Act, 1966,
Tal.Khandala and ineluded in

Residential Zone, As
shown on-plan, L I ey
M-3 “Puhlic/ Seml | Land imcluded i | Sanctioped  #s  per  plan |
Public” Zone from | “Public’ Semi Public” | submitted ws 16 (4) ol MR

S.No. 390 & 391 of
village  Shirwal

Zane from S.No. 390 & |

& TP act, 1966.

391 of village Shirwal

i D S Dve PO o mudiscx.
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[ Tul Khandala Tal. Khandals is delcted | -
! i , ; (excluding «'
: ; | Grmpunchayat Office) |
. from  “Public/Semi |
! | Public"  Zone'  and |
| ! ineluded in
i | “Residential™ Zone as | ;
g ) i ‘ ‘ . Shown on plan, e !
59 | M-6 | Propossd 30 M. [ Praposed rond width 30 | Road alignment 1s remined ay
| wide road in 8. | M. is reduced to 1§ M. per the plan published u/s 16
! No.397 10 602 of | with ¢hange in [ (1) of MR.T.P Act 1966 with
@ | village  Shirwal | alignment & deleted | reduced width of 18 M
{ Tal. Khiandaly area  ineluded i
§ ! Residential  Zone  as
L ) , _shown on plan.
60 | M-7 Vacant Land shown | Land  in SNoll of Sanctioned  as.  per plan
: in SNoll aof villuge  Shirwal Tal submitted ws 16 (4 of
village Shirwal Tal | Khandaly is Included in | MRETP act, 19646,
Khandaly | “Residential Zane” As
= _ i_shown on plan. e
61 | M- “Agricultura]” CThe  lands beuring | Zoning of lands 34 retiined as |
Zone - The lands S.MNol6, I8 Fem per the published plan u/s 16
bearng Village  Moh  Traf| (1 of MR&TP Act, 1966, '
SNw16,18  from | Shirwal Tal Khoandgia
Villoge Mok Traf | situated on Western side
{ Shirwal Tol lof  Odha/Nala are
{ Khandaly | deleted from
; [ | Agricultural Zope and
! ‘ cineluded in Residential
Lo Zome as shown on plan.
62 (MO publies Semti f Land  included  in Sanctioned a5 per plan
| Public™ Zone from “Public' Semi Publie submitted w16 (4) of |
; (3o, 1397 of [Zone from S.No. 1397 ' MRATP st 1966, ;
| villuge Shirwal Tal. | af village Shirwal Tal |
{ Khandalg | Khandala s deloted | !
; from  “Publie/Semi | s
Public®  Zone  und /
included in l
- “Residential™ Zane a |
) » shown on plan. | ﬁ
(63" M0 | “Agneuingal Land deleted from | Sanctioned i per  plan |
i Zome lands benring Agricuftural Zope and submitted wy 16 (d)of i
] SINo3M, 344 e included in | MR&TP act, 1966. i
of village Moh tarf | “Residential” Zome s
e i shirval i_shown on plan, g
164 | M-l |Proposed 13 M. | Proposed 1§ M, wide | Sanctioned  us  per plan |
i wide rond passing | rosd is widened 10 30 M. ' submicied w/s 1643 of MRETP
through SNo, 414, | in S.No. 414, 41610 418, [ dct. 1066, o
’ (416 o 418, 420, ] 420, 421, 424 423, ! i
(421, 434 w0 427, 430,431, 43 to 433, 438 | AT LN
(930, 431, 433 1w 1o 442, 4ag o 448, 1381, '  Fim Y
| 435, 438 10 442, 446 | 474 16 482. 450 1 455 8 R A
(to 448, 1381, 474 10 | of villige Mok Terf | L G
482, 430 10 468, of | Shirwal Tal, Khandala gs | AT S R
village  Moh Terf | shown on plan. i X% r ‘
’L ShirwalTalKhardaly, | 50 o i :

Y Puae NeskSrisey LR g YT [ P —




" 65 M-12 | Vacent Land shown | Land bearing  S.No,
in SNo. 1386 & | 1386 & 1387 of Viilage
1387 of Village | Shirwal Fal Khandala is
Shirwal Tol | included in “Residentin
Khanedaia Zone" s shown on plan,

1145 - .

d4)

Land bearing S.No. 1386 & |
1387 of Village Shirwal Tal

Khandals s ingluded - i

“Agricultun] Zone™,

66 M-13 | “Agricultural™ The  lands  hearing

Zone - The lands | S.Nu,608. 485, 490,

S.N0.608.485, 490, | Village  Shirwal  Tal |
639, 894,853 cte. | Khandals are deloted

| fram Village | from Agricultural Zone
Shirwn] Tal | mnd included in |
Khandala Regidential  Zone  ax

i . shown on plan. g
67 | M-14 | Proposed 18 M. Proposed 18 M, wide
| wide rood passing | road is widened 1o 30
through S:No. 851 | M. in S.Nu. 851 to §54.
to §54, 857 to 860, | 857 1o RG0, 865 10 872,
865 w 872, 819 819, 886, 887, SO0, 705
886, 887, D00, 705 | to 707, 701, 693, 694,
W 707, 01, 693, | 670, 672 w0 674, 631,
694, 670. 672 10 {630, 626, 627, 623, 655
674, 631, 630, 626, | & elc. of village Shirwal
627, 623, 655 & | as shown un plan,

bBearing 639, §94,853 cic. from i

ete.  of  village
Shirwal j

Zoning of lands (s retained 25
per the published plan u/s 1o
(1) of MRETP Act, 1966.

Sanctioned s per  plan |

subinitted w's 16 (4) of MR |
& TP s, 1006

68 | M-15 Proposed 30 Meter | Proposed 30 Meter wide
wWide rood from | rosd from SNo.496 1w
S.Na496 10 499, | 499, 384 . 340, 494 of |
384, 340, 494 of | village Shiewal 7Tal |
village ShirwalTal. ! Khandala is deleted and |
Khandala wrea  there  under s |
intjuded in |
“Residential” Zope as |
| shown on plan.

Sanctioned  as p?r“_p}m
submined Wis 16 (4) of MR
& TP pet, 1906,

69 | M-16 “Agricultural™ | The  lands  bearing
. Zane-Thy lads S.Nﬂ.j??. flﬂﬂ.ﬁ(”.
i bearing  §,No,577, ! 488,489 nad others from |
600.601, 488,489 © Village Shindewndi
and  others  from | Tal Khandala are

Villuge Shindewndi | deletod from
| Tal. Khandala Agricultaral Zone nnd |
3 - ncluded in Residential |
Zone as shown on plan.

'Z'Dning of lands is retaned as |
per the published plan u’s 1o
(1) of MR&TP Act, 1966

5)_Umbraj—Godwadi Rarai Growth Centre

70 I M-1 Fraposed 24 M. Proposed road 33 M

: wide road passing | wide passing through &
through in S, No. | Ne. 49, 48, 45, S, 53, |
49, 48, 45, 51, 53,1 55, 66, 64, of village |
55, 66, 64, of| Godwadi & S.No, 19),
village Godwadi & | 192, 198, 134,135, 136,
SNo. 191, 192,137, 138, L18, 119, 120
198, 134, 135, 136, | of Village Umbraj Tal,

r—-

137, 138, 118, 119, | Karad is reduced to I8

D4ard Liesic Satees e BRI Meedtia aliees gen

{ 120 of Viltage Umbraj | M. wade as shown oa pian |

Proposed road 24 M. wide
roud s refained as  pe
published plan ws 16 (1) qf
MR&TP Acy, 1986,
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] Proposed 24 Meter
| wide rond pagsing
| through 8.No.90 to

Proposed 24 Meter wide
road passing through
S.No90 w0 93, 86, 87,

Proposed 24 Meter wide road
is sanctioned with chaoge in
aligrment s shown on Plan.

|

93, 86, 87, 79, 80, [ 79, B4, 101, 117 of {
1L, 117 of village | village Umbraj  Tal. | !
| Umibraj Tal. Kared | Karad s deleted and I
| . intluded in Residential !
‘- | Zone as shown on plan. i
{ ;
P72 | M-3 Residential Zone in | New slignment of 18 M, | New  alignment  of  road i
‘ §.No.9) w 93, 79, | wide road passing | passing through SNo.90 10
| |80, 84, 86, 117 of | through S.No.90 w 93, | 93, 79, 80, B4, 86, 17 is
] villape Umbraj Tab | 79, 80, B4, 86, 117 of | sanctioned  as  per plan
1 Karns village Umbsnj Tub | submatted w/s 16 (4) with 24
i Karad i3 proposed ns | M. width as shown on Plan.
} o | shown on plan. _
P73 M4 Proposed 24 M | Proposed  change  in | Proposed road 24 M. wide is
l wide rond passing | width of road from 24 | retained as per the published
through 8. No, 15 | M. to 18 M. in S.No.13 | plan ws 16 (1) of MR&TP
W 17, 22 t0 30 of [to 17, 22 w0 30 of | Act, 1966.
Vilage  Umbrg | Village Umbraj
Tal Karad, Tal.Karnd o5 shown on |
plan. |
EZRRETE - “Public/ Serni | Land included  in | Sanctioned ws  per plan
’ Public™ Zone from | “Publi’ Semi Public” | submitted wufs 16 {4} of’
SNo. 169 (pt). | Zone from Q.No. 169 | MRE&TDP act, 1066, 3
1706pt) of villsge | {pl), 170(pt) of village

Umbra Tal. Ko

l delered from
| “Public/Semi

| Zome and included in

CCResidental™ Zone as

shown on plan,

Umbraj Tal. Karad is |

Public” |

|
75 M6

“Public! Semi
Public™ FZete {rem
S.No, {a8(p),
169(pt), of village
{ Uhmbrnj Tal, Karad

Lard  incloded in
| “Public/ Semi Public”
L Zone {from
SNo 1 68(pt),  165%(py),
of village Umbgaj Tal.
Karad is delfeted {rom
| “Public/Semi
CZene and  Included
“Commercial” Zone us
shown an plan.

Public™ !

Sanctioned as  per  plan
submitted w's 16 (&) of

MRATP act, 1966. .

) Buwdhan Rur_i_!! Growih Centre

76 1 M-l | “Apriculteral” [The lands  benring | Zoning of linds is retained as
| Zone-  The lands | SNo 234 Pr. 231230, per the published plan ws 16
Cbearing  5.No234 | 261,340 and others of | (1) of MR&TP Act, 1966.
| Pr.. 231, 230, 261, | village Bawdhan | o
340 and others of | TalWai are  deleted ! P o |
& f } L o - i g -.'!“‘ i ’ifs-\ i
| village  Bawdhan | frnp Agaeutture Zone | A e G
| Tal, Wal  sitoated | and ineluded in si:\nfff' 3 1A \La’ Y
{an Eust side of | Residemial Zome as "7 CHL I 3
| Wai-Satrn road | shown oa plan. s WL L 5
- '.,{‘.;t 57
§ troens Dhpsh Astens TRl RS Pt tpalon Sy § LI g i
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[7) Vidak Rumal Growih Centre

(e

shown on plun.

77 | M-l |-G.No266of village | GNo.266  of village | Sanctioned o5 per plan |
Vidni Tal.Phaltans | Vidnio g8 shown on | submitted wis 16 (43 of
] published  plan  is | MR&TP net, 1966
comrecied ms GLNo250
and G.N0. 287, I
8) Ssidapur-Banwadi Rural Growth Centre
T8 M-1 1 ~Agncultural” The londs bearing | Zoning af Tards 15 cetsined as
Zone - The lands | SNo.83, §& and others | per the published plan wy 16
bepring $.N0,83,84 | from village Banwadi | (1) of MRETP Act, 1966.
and others fom | Tal Karad arc defeted
village  Banwadi | from Agricultural Zone
Tal Karod and included in
Residentinl - Zone  as
: : shown on plan. T e
79 1 M2 “Agricultoral” The lamds  bearing | Zoning of fands is retained s
Zone - The lands | SNo,J4 10 19 and | per the published plan u/s 16
bearing S.No.14 to | others  from  village | (1} of MR & TP Acw. 1966 |
| 19 and others from | Banwadi Tal Karad | ; |
Cvillage  Banwndi | situted on Eastern side
Tal Karad pf Banwadi Gaothan
are  deleted  from |
Agricultural Zone and
included in Residential
Zone as shown on plut
80 [ M3 Residential  zone | Bsisting  fonds  in | Sunctioned  as  por  plan
S.No. 53, 54, 51, | Residential zone to the | submitted w's 16 {4} of |
276, 277, 6, 7, of | Southern side of Canal MR&ETT act, 1460
Village Saidapur, | are shown on plan in
Tal Karad. R.No. <53 8, 51, 36,
377, 6, 7, of Village
- Saidapur Tal Kanwd as
shoven on Man [

81 | M- Proposed 18 Meter | Proposed L8 Meter wide T Proposed road 18 M, wide o
| wide road pessing | road paessing through | retained os per the published
| through S.No. 7,6, | S.No.7.6, 276. 177 of | plan w's 16 (i) of MR & 1T
| 276, 277 of village | village Saidapur Tal, | Act, 1966,

Saidapur Tal, | Kamd is deleted  and |
. Karnd included i Residential
{ Zone ds shown on plan.
82 [ M5 “Public/ Semi | land  included  in Sanctioned  as  per pln !
, Public” Zone from | “Public/ Semi Public” | submited ws 16 (4) of MR
$.No. 130 of villnge | Zone from 8 No. 13001 | & TP act, 1966 |
- | Saidapur Tal | village Swidapur Tal. |
Vo Kacad Karad 15 deleted from
aw, “Publie/Semi  Public” |
e, Zone and included n |
“Residenuiai” Zone as |

I e DeskSatags THE R M fisaiion dogy
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| 9) Rethye {1y Rural Growth Centre :
;r-S.?-‘ i M- ’ “Public/ Semi | Lasd included  ip " Sanctioned as per p?nn—l
! Publie™ Zone from | “Public/ Semi pyplic™ | sebmitted W 16 (4) of MR !
' i | S.No. 1{pt) of | Zone from S;No.letJoI‘l & TP act, 1968,
| village Rethre (b | village Rethre (bk) Tal, |
| Tal. Karad | Karad a9 SHOWN  on
| | pubilished  plan, g ;' ’
| delered from | |
| "Public/Semi Public” |
i | .| Zone and included in | I
' J “Agriculturl” Zone as | ,
! { e e shown an plan, )
CB ] M2 | “Public/ Semi | Land juchided i “Pubilic’ | Sanctioned a5 per plan |
i | CPublien Zone from ! Semi Public™ Zane from ! submitted Ws 16 (4) of MR

|

| é | S.No. 1y of ﬁ";‘};"’&‘iﬁﬁ, A f'h m:fnsv , & TP aet, 1966
F it sthre fhis eire (ok) Tal, Kars ds |
| i }:gﬂ%:q:;; e (b ’ shawn on publisled pian, [
‘ ] | (8 deleted fram |
P | f“}'ubfrc.-‘sami " Public”
il l( | Zone and fucluded gy | \
f | . ; “Green Belt” s showy o ? [
esanl e o o e . plan, L i
ESST M-3 « Existing Road | Existing Road ndjacent i Existing road s fetnined .LE.'
i adiacent 100 (N | L8, layw7, | per the published pian wy 16 1
| GNo.l 118, 1607, | 1933 Pt nnd ey of [ (1) of MR & TP Act, 1945
| 723 Pt and others Village Rethre (bk) Tul. |
E

(bk) Tal Karsd included i adjacent |
o 2O 35 shown on plan, 8 |
86 | My Proposed two 3 l Proposed twe 13 Meter | Proposed two resds of 15M."
r f | Meter wide ropads wide  ronds passing [ wide are retsineg as per thy |
' | passing throwugly through SNG.1447 1o | published plan y/ 16 (1} of |
- §:No.1447 10 1449, | 1443, 675 1420, 1422, | MR&TP Act, 1966, |
i‘ ' | 1678, 1426, 1422 | 1423 1418, 1680 anpd f

| | 1423, 1418, 1680 others of village Rethre
; w  others gy (bk) Tal K arad :m:} ’
? village Rethee (BR) | dedeted apd ineluded in | 5 |
! | Tal Karnd ' adjacent zone gs shown | -
el o F BT e R O ‘ -
87 M3 Proposed 1§ M.? Proposed 18 M ad | Senctioned  ag per  plan |
‘ wide  rgd passing | widening passing J submined /s 16 (4) of
through S.Ne, 1581, [ through  §No.t 361, | MR&TP act, 1966, {
1562, 1565 and | 1562, 1565 pud others |
others of Yillape, | of Villuge. Rethre (bk)
[ Rethre (b1 | Tal Karpd is deleted and

' [ Tal Karag Cincluded i adjacent i
H%__. e | 2008 U5 Shown on plan 3 ‘—f
8B f M-6 ' Aliculiural yope - | Existing moads ghown in | Ssnciioned  ps per plan
| 8.No.1413, 1414, Agricaltural  gnpe Inl&uhmhtﬂd ws 16 (4) of |
1587, 1303, 393, 5.No. 1413, 1414, 1357, | MR&TP net, 1966, '

juf village  Refire [ Kerad is delpted and ’

]
i

TreT e ———

| CHT2OTI81L 180, | 1393, 1305, 177, 1181, | o | TR

| » FE ‘E"‘:E Ty

| UST. 1222, 1703, 118p, 115 1222, 1223, IR,

12321248 10 1250 | 1232 paas © 1250 of T Gl s

i FOoF Villuge Rctlm:f Village Rethre fbk}J W R ]

;‘ | (bk) Tal Karag, , Ful Karad s shown gn . :
.]_H_.__,n " S ___.____...___..A_D.J:.i.n’ J e ___, ?” ‘

2 Puap Besk LU ERE VIE 13 LT ST g iy a0




Propased 15 Meterl Proposed 15 Meter wide

el

89 | M-7 Proposed road 15 M. wide @
wide road pussing | road passing threugh ! retained as per the pablished |
through S.No 697, | S,No 697, 692, 693, | plan wis 16 (11 of MR&TP
692; 693, 696, 476 | 696, 476 und others. of | Act, 1966, =

land  others  of | village Rethre (bk) Tal.
‘village Rethre (bk) ! Kamnd 1s deleted and
Tal Karnd |included in  ndjacent
‘‘‘‘‘ N lgpeasshownonypian, & . o - - oo
90 | M-8 Proposed 15 M. | Proposed 15 M. road Proposed road 13 M wide i
| wide road passing | widening in $.Na.492 to | retnincd as per the published
through  SNo.492 | 495 of village Rethre | plan ws 16 (1) of MR&TT
to 495 of willage | (bk), TulKarad Is| Act, 1966.
Rethre (b3 Tal. | deleted and included i
| Karad adjocent zone 45 shown |
; e on plan. ! = b
. 10) Satars Region e AT

91 | M-I Boundary of [Land  deleed  fromt | Sanctioned a8 per  pian
M.ID.C. Kesurdi | “Industrial”  Zone is l submited ws 10 (4
Tal. Khandala included . in | MR&TP pet, 1966

“Agricultural !
: No-Development” Zone
considering MIDC |
‘ houndaties as shown on j
; plun, e . i Sl O
192 | M-2 Colour code of | Modification is mude | Sanctioned a5 per plan '
: Sahyudn Tiger | reganding  change  of submitted ws 16 (41 ©f
Project  boundryd | calour code ol Sanyiudn MR&TP act, 1966,
care arca Tiger Project boundry &
core area m index as
shown on plan, = e ey
{93 M-3 | Newly Proposed six | Detail Plans of | This proposal is not accepled
Rural CGrowth | followmng Six oew rural |
i Cemters inregion. | Growth  Centers are |
subnmited iy |
Government at the lime |
I of submission  for |
; sangtion, |
! ! Pusesawnl: |
! Tal Khatay |
2 Puscgaan | al Khatay
3 Aundh Tal Khptay
4. Gondawale(dk )
Tal Maun
| i & Mallbharpeth
Tal Patan,
| 6. Kudal TalJowali. e

0 Pane DeskSu g D@ Nonfiestnm doey
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SCHEDULE -'B'
Accompanimant to the Government Notificution No:TPS-1917/1 585/ C.R-150/17/U.D-13.
dated 08/01/2018
Development Control & Promotion Regulations for
Satara Region.
PART I

The Standardized Development Control & Promotion Regulations for
Regional Plan Area in Maharashtra Sanctioned by the Government vide Notification
No. TPS-1812/157/CR-71/12 Reconstructiaon No.34/12/RP/UD-13. dated 2171172013
along with modifications sanctioned by Government from time to time shall be
upplicable. Also. Clarification given by the Director of Town Planning, Maharashira
State. Pune under the provision of Section 46 of the M.R.& T.P.Act.1966m respect
of said regulations shall also be applicable -

Part I
In addition to the Regulations as mentioned in “Part 1", the Special
Regulations suggested by Regional Planning Board. Satara for Regional Plan Sotara
area treated as "Part 11" with the modifications suggested by Government while
Sanction as below; (The suggestions which sre given by Regional Planning Board.
Satara but not covered under the following moedifications are considered as rejected
by Government while giving sanction to the Regional Plan)

M-1 Regulations for proposed Buffer Zone up to 2.5 K. arecal distance around
Mahableshwar Pachgani Region,

The following Regulations is applicable for the proposed Buffer Zone : -

Proposed : Permissble Users Permissble F.S.1.
Land-use Zone |
Lands falling within | No development shail be allowed
50 midistance from |
the  boundary c;i'%
Mahabaleswar- |
Panchpani Region

Agnculture /No | All users permisstble  in|a)  Maximum permssible '

Development Zone Agriculture zone in the | F.S.L shall be 0.75 for the

sunctioned Regional Plan. Satara lands  falling  within

s per Regulation no 22.5 | permissible penipheral
- distanee from the gaothan

b)  Maximum  permussible

FST shall be as pa

regalation no,22.5 for the

~ lands fulling beyond such

|___permissible distance.

Forest | Development shall be permissible as peshedd o
Lco- Sensitive Area | Ulsers permissible shall be as per  aiMaximum permissible ¥ 8 |
WMobBF netification dt 27 2.2017 shall be G735 lor the londs

falling within  permissible
| peripheral distance trom the
e g ~ gaothan.

W . by  Maximum  permussthie
E8, gnl BF B8 oy
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k& regulation ne.22.5 for th«:l (N2

i | } lands falling bevond such
: [ ) B sin o s ___‘l__gepn_r_&ﬁ—ibicdimnce.___% |
| Core & Buffer Zone t—FTcmiissiHe users & F.S.1, shall | For gaothans in Buffer Zone |
| of  Sahyadri Tiger | be as per the  Development | aMaximum permissihle F.S.1, |
|’ Project Control  Regulations being | shall be 0.75 far the {zmds|
- | prepared  for this Zone by the | falling  within pmn.is:cibfcl
| -ocal  Advisory  Commitiee | penpheral distance from the __
| headed hy Divisianal | pacthan |
} Commissianer, Pune. Till suchl b} Maximum permissible |

| Regufations are framed, for the | F.S]. shall be as per rcgulaﬁnn;
| peripheral area of the gaothars ! 10225 for the lands ﬁmingl
| : | fnlling in Buffer Zonethe users | bevond  such pemussible i‘
‘. |permi.~:sibit in the Agriculture | distance, !
| | Zone shall be allowed with the |
- | approval of Competent Authority | '
| ot the Forest Department.In the
( Core Zone, no development shall |

be permissible,

| Area of  Growth | Ag per the Land use pmptga it | 0.75 F.S.1 shall be pcrmissihle‘
|Centre  /  Urban | such Growth  Cemtre  /Tirhan for the proposed Residental |
- Complex falling | Complex Plan Land use Zone and for the |
within  the lluf!’er[ proposed  Agriculture/ No |
H Zone Development Zone, the F 81 (
‘ for users permissible shalt be |/
L85 per Regulation No.22 s

A e e ottt g o i I S e —eap

f——— |

|
|

M-2 CONSERVATION ZONE IN SATARA REGION:-

Regulations for proposed Conservation Zone submitted by Regional Plann mg Board
are refused and directives given to Director of Town Planning, Maharashira State, Pune that
be should prepare Regulations for tie Conservation Zone considering the environmental
nonms and make it applicable after following the provisions of Maharpshtrg Regions! &
Tawn Planning Act 1966,

M-3 Regarding committed Development:-

Any development permission granted or any developmeni proposal for which
tentative or final approval has hesn recommended by the concerned Town Flanning Office
and s pending with the concemed Revenup Authority for demarcation or for final N A
hefore 28/03/2017 (i.e.date of resolution of the RP Boards for the publication) shal| be
continued 10 be valid for that respective purpase along with approved Floor Space Index.
Provided that it shl| he permissible for the owner to e ther continue with the permission in
1010 a8 per such carfier approval for that limited purpose under erstwhile regulation ar upply
for grant of revised permission under the pew fegulations. However, in such revision of
cases, the premiung if any shall not be applicable; for the eriginally approved land use and
FSI

M-4  Draftsman’s Crrors.

i Drafisman’s errors which are required o b comrected as per actual situation on site /

YT as per Survey Records, sanctioned layout ete. shall be carrected by the concerned Districy
Collector, afier due venfication and prine approval of concerned Divisions] Joint Director of G
Town Planning,

: , ‘\Qﬂ’r"'
it} Drafting eprors if any regarding Private Lands shown by mistake in the restrictivess
*ome such as defence zone. forest zone, command area ete. shal] be corrected after duye
verifications  of recordy and - situstion  on ground by  he concerned  District

H P uee Mhak St Dedife Nitieanam durey 33
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Collectar/Authority with prior approval of Divisionat Joint Director of Town Plaming.
e 18 sagh ease such Private Lands will be included in the adjucent zone,

M-5 Power to change alignment of proposed Roads in Regional Plan other thun

Classified Roads: _ :
~ This provision is applicable as per clause 6.3.2.1 (iif) of Standardize DUPR of
Regional Plans in Mahamshtrn.

M-6 Development permissible along National Highways & State Highways within
specific distances: -
This provision is kepl in abeyance,

M7 Change of Alignment of Bypass Rond ( Ring Roads:

Byphss/Ring Ronds which are proposed in Regional Plan or required for the
Tawns/Cities/Villages shall be finalized by PWD department after detailed survey and the
finalized slipnment of such road will be the part of Regionnl Plan.

M-8 Following new wuses are permissible in Agriculture No Development Zane
permissible as per Regulation No.22.5 -

a) Roods & Bridges, Railways, Ropeway, Underground pipelines, Cables & like purposis in
any zone, If any road / ring road / express way declare by the State or Central Highway
Authority, the nlignment of such declared road shall deemed to be the part of the
Regional Plun and for this procedure under Seetion 20 of MRTP Act, 1966 is not
fiecesyary,

b} All projects of public interest undertaken by Ceniral & Stats Govemmenl, bodies ae
public authorities controlled by the Government.

¢} Rexidential Development adjucent (v Gaothan in Rural ares -

The Residential Development along the periphery of Gaothan boundury shall he
permissilile as per the criterin given below-

Sr. | Caregory of Village G 'i)cveiupmcnl |
No. ! (Populations as per allowed §
| Intest census) il _i
1 | Up to 3004 SOON - -
2 |"Above 5000 and up 750 M {
to 10000 T el

3 | Above 10000 : LO00 M

4 | ForVillagesinEco | 200M
sensitive Zone | b

_Note:- The population shull be considered as per the latest census,

{ m,;" Such development may be permitted on payment Gf premium of the total area of
'\‘,:__.'_,,-f and. Such premivm shall be coleulated considering 15% rate of the said Ll as prescribeid

i the Anmual Statement of Rates of the year geanting such developments. Such promium
shal] be deposited in the cuncemed Authority /Branch Office of the Town Planning
Depnrtment for crediting the same into the Government Treasury. Such premiunm charges
shall be recoverad ut the time of tentative approval of the Development permission.

%\, EEH D
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Provided that, where muore than 50 % of aren of the Survey Number/ G Number js &
covered within the above peripheryd distance then the remaining whale of such Survey
nuniber/Ciat number within one ownership shall he considered for development on payvtoent
ol premisum ds above,

>4 , i

Provided also tha for the areas which g converted inty Municipal Councils /
Nagar Panchoyar within the Regiongl Plan funder the provision of' Maharasher Municipal
Couneil, Negarpanchayear apnd Industrial Township Acr, 1965), such premium shall be
cidenlnted corsidering 3% rate of the said lapd gq preseribed in the Annug! Statement of
Rates ol the year while Lrumting sugly residential development {without considering the
guidelines. thereiny, Our of this premium, 30% premivm shal) be deposited with the
concemed Planning Autharity and remaining 50% shall be deposited in the Jocy) brani:h
office of Town Plarning
' However sych develapment shonld mot be permitied on landy which descrve
PIESEINAtion or protection from Enviropmena| considerationg viz, Hills and Hip tops and
within the required By ffe Zove / prohibited Zope from river, lakes and FCSETVOIrs of minor
and major project of wager resource department.

Provided firther that, this regulution shall also be applicable for villages which are
coverdd in growsl tenterperipheral plan area il such growih center/peripheral plans are
prepaeed snd published, For the villages for which growth center/peripheral plans. are
Prepiered and published, this fegulation shall nog be opplicable,

Provided alse that this regulation shall alsp he applicable ta g declared MNotified
Gaothan under MLRC irrespective of its position shown an Regional Plan or ot

d)  Development i Gairan Lands Governament Lands.

Developments/ Construstion in Gairan Lands' Government Lands is permissiple for
iy public purpoge fop Centrn| & Stute Gavernment/ Depantments Projects ineluding
rehabilituion §y Ay zore. In sueh cages FS] shall be a3 applicable for PSP zane.

Notes The premium charges mentioned i3 the stbove regulation shall nan be.applicable, i the
wark is undenaken by Central or Stoge ¢ MWL or pablic authorities controlied by 1.

- ®) Regulutions development of touristy  and hospitality services under

Community Nuture Congervition around wildlife saactusries and natfopal parks:

Government Urban Develapment Depaniment  vidy Resolution
Mo, IPS-1816/CR-563/| 6¢Section-2004 UD. 13 dated 20.09.2017 has granted fina) sanctiog
lo this Paticy, The fingl Iy sanctiongd Policy is a5 under.

Innd) fands falling inn Agricul e No Development Zose situsied within § kn distance from
the bounduries of wild[ife sanctimries and nutjona) parks in the State of Mabaraghtra, The
provisions of existing Regicmgl Plans / Development Plags Will prevail over these
regulalions, whepever | ands are earmarked T or urbanisahfe 2008 in suchplans,

Applicability- These regulations haj) apply to the privately owned {not applicable 1a forest

Regulation. For e landy sjtunted within 3 km distance (o up 1o a limit of notified
Ceo-sengitive wdne, whichever js maore) from the boundarics of wildlife sanctuaries and
NEtonat parks, i the Jund vwner spplj :
seo-toutism, hature tourism, adventre lourism, same may be allowed; provided the hm-:(
nnder considerntion has minimum areq of agpe liegtare in CONLEUOLY mannar,

ERRRE 3 [FTEE ST Uhat Hr‘-h-zur.';c:fkm.tan

€s for developmen; Permission, for development of
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xl} While allowing such development, principles given in the National Tiger Conservation
Al@rity, New Dethi Notification No.15-31/2012-NTCA, dated 15/10:2012 published in
the Guzette of Indin Ext. pt T Se4 dated 0871122012 and Government of Maharashirs as
amended time to time shall be used as guidelines.

it} All regulstions presceribed in Eco-Sensitive 2ane Notification of concerned National
Purk! Wildlife Sanctunry should be strictly followed and all elearances required should bhe
taken.

H Film studios at appropriate location having ground floor structure anly with the bt up
area not exceeding 12.5 % of the” gross plot area excluding Regmnnl Plan rogds & any
regional plun proposel with the condition that proper landscaping is done & trees are
plinted nt the rate of 400 trees per héctor,

g} Mangnl Karyalaya / Lawns-

i} Mintmum area for Mungal Karyalaya shall be (.40 Heet with FSI of D.20, It may be
permitted along with essential guest rooms, not excesding 30% of arca of Mangal
Karyaloya. Area for Parking shall be 40% of gross area, which shall be properly esrmarked
and bounded by bifurcating wall. _

iy Lawns for ceremony shall be 0.80 Ha. with FSI of 0.20. Arex for parking, shall be 40% of
LrOSs ared.

iii) The plot shall abut on raad having width of minimum 15m

) Such user shall be allowed only on payment of premium at the rate of 1084 of the land
raste as per ASR of the respective vear,

h) With the pror approval of the Authority/Ceolleetor, munufactuting of Fireworks:
Explosivesand Stormge of Magazine/ Explosives moy be permitted beyvond 2 Km of Gaothan
Settlement!Gaothan Boundary subject to No Objection Centificate from the Chief Cantroller
of Explosives. Also the conditions imposed regarding distance of existing and proposed
development othér than Gaothan from the site shall be mandatory to the concermned #s
specified by the Explosive Department,

M-8 Toallow Farim house layout in No Development Zane:
This pravision is not accepted.

M-10 Development in Non-declared Gaothans:
This provision is not aecepted.

M-11 Development in nreas ubove 1000 M. of Mean Sea Level:

Directives given to Director of Town Planning, Maharashtrs State. Pune that
he should prepare Regulations for these areas conaadcnng the environmental norms
nnd make it applicable after following the provisions of Maharashtra Regional &
Town Planning Act 1966.

M-12 Development in Green Belt along Water Course (River & Nala's)

Following uses shall be permissible:

i) Agriculture,

it} Tree Plantation, Gardens, River front development, Landscaping, R::crcauona! T
Open space elc,

ili) Deyelopment of pedestrian pathways, fogging track, Cyele track, Boat club et V”_” =-” A

v} Swimming pool, club houge, récreational facilities ur.]udum 15 m. belt along
river bank, 9m. belr along nala and subject to other provisions m these regulations.

1y ey Dot Sanine D B Mo on diies Y]
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Permissible users and built up area- &

The users peemissible in Agricultural Zone/ No Development Zone arey shall be
s follows:- '

o) Agriculture, Farming, development of wild unimal shebters, plantation pnd allied uses.

k) Tourist homes, Resorts, Hotels ete. with Rooms/ suites, support arens for reception,
kitchen, udlity services ele, along with apeillary soructures like covered parking,
Watchman's quarter, guard cabin, landscipe elements, and only one observation tower ped
wurist resort up to the height of 15 m. with platform area up to 10 sgmt. in permanent/
semi-pormitnent structural componenis.

The norms for buildings will be as follows-

i) The canstruction nctivities shull be ss per Zonal Master Plan of the concerned protected
areao. '

i) [he maxanum permissible total built up arca <hall not exceed 10%% of gross area with
only G+1 strueture having height pot more than 9 o and it should blend with surrounding.

i) The Fencing' fortfieation moy be p::mlissi*blc for enly 1086 of total land area around
buils up suuctures i the form of chain link withoul masonty walls thereby keeping the
remaining area free for movement of wildlife

iv) Tourdsm infrastruciure must conform to environmenl friendly, low height, aesthetic

architecture, Tittral tross ventilation; no use of asbestos, to air pollution, minimum outdoor
lighting and merging with the surrounding landscupe. They should generate at least 356 of
their Lot enerey and fuel requirement from nen-conventional energy sources like sotar and
bopas, ele

vi The owner shall establish effective sewage disposal and recycling system dunmg she
construction and operationsl phase of the development, No | ltr of sewnge shall go into the
noturial steam.

If in cases, where luck of complinnce is observed, the cancerned authority should
sssue & notice 10 1he resort owner! operator for cotrective action within 1S days, fuiling o de
so or having not been satisfied with the action taken or reply/ justifreation received, umy
decision 10 shut down the unit may be taken, by the respective authorily.

vi) T'he owner shall establish effective systerms for collgetion, segregation, composting and
far reuse of different types of solid waste collected during the construction and operational

phase of the development.

vii} The plastic camponents used within the arca shatl be reeycled; failing which the resor!
shall be closed down within 48 hows.

viii) MNatural steeams? slopes! terrain shall be kept as it is, exeept for the built-up aren

ix) On tiie aren otier than 10% ares, only local trees shall be planted and enly natural
vegetation shall be aflowed.

%) For the dovelopment of sach type aleeady taken place, Condition no. (i) above shall be

applicable retrospectively to the extent of restricting the fencing and keeping the remining
arca free for movement of wildlife.

13 ns D Satarg [ B toan s Lsy
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Provided that, if the owner/ developer hands over the land carmarked as green belt to
the Planning Authority for shove purpeses free of cost and free from enctmbrances,
then FST of such land shall pe permissible to be utilised on the land remaining afier
handing ever the land under green belr.

M-13 Hggu!nﬁnn for development around nutural lake, along river and
reservoir ete.-

Notwithstanding anything contained in these regulations, Development shall
not be permitted on the lands falling within -

iy the belt of 200 m. irom the edge of natua! lakes;
h) the belt of 30 m. from the edge of river along both the side AP HFL is not
available. And if HFL is available then such 30 m. distunce shall be measured from

the HFL:

¢} thebelt of 500 m, from firll reservoir tevels of the medium wnd large reservoirs
develaped by the Water Resources Department;

However, the above distanms may be relaxed by the concerned authority
subject to no objection certificate from the Irrigation Department and MPCB
Department.

M-14 Deyelopment in the vicinity of Airpurt-

This Regulation shall be incl uded after getting the daty from Arrpont Authority abour -

restrictions to developrsent in Funnel Zone such as Distance from Runsway & permissible
hetght of building

M-15 Development within 500M from Jnil premises—

The developments within 500m. from the il premises may be permitied with prior
consent  of the committee constituted 1 this regard  vide povernment  order
no.VOR-81-2013-UD-1 1.Dated 4 December, 2013, This provision sha) be subject ta the
orders issped as per notification by the Home Departnent and amended from time to time.

M-16  Width of Roads to be considered while granting Development Perusissions -

——

'Sr. | Category of Road i Width Remarks
No, |
I | National Highways 60m. | Width inclusive of 1200 Ml wide |
Service Roud on both sides. ,

2 | State Highways #3m, | Width inclusive of 9.00 mt wide |
B Service Road on both sides. MJ

Major of District Roads | 24 m, (N0 service rowd required.

Other District Roads | 18 m. | No serviee road required

3
-—n-n:“- —-
|5 | Road Village to Village | 15m. | No service raad required.
>
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Note:-
1) IF the width of uny existing cond / proposed road above is more than width specified
in the table above, then the greater widih shall peevail

2) The above widihs of road and service roads are subject o vary according to guidelines ot

cirewlars Issued by the respoctive depariment time Lo time.

1) '.Fhu-df:‘velgpmem permission along the above clussified roads shall be granted considering
tiye total wizlth of Roads,

23 The rond wideming to the classified roads shown in municipal boundary is rejectesd nnd the
widih of classified ronds shall be considercd as per classification of road decided by
canecrned authority.

A1-17 Development adjacent Military Arei- :
The developments feomstruction will be permitted according 1o the direetive given by
the Goveenment from dime o time.

M-18 Heritage Regulations For Conservation of Heritage Sites (Bath Natural & Man
aade) For Satars Regional Plan:

Government has ssnctioned Heritage regulntions. for Mihabuleshwar-Pachgani
Regional Plan void notification d1.06/1 172015, this regulation niso applicable for Satara
Reégional Plan,

AL-19 \Mobile Tower Palicy - Regulations for setting up of Telecommunication Cell
Sitefs) / Hage Station{s) in instnilmion of the equipment for Telecommunication Network
e State of Mpharashtes shall be as per the policy sanctioned for other Regional Plan vide
Noti{fcation No. TPS-1810/1975/CR New 65/ | 2/RPAUD-13, dated 04/03/2014.

-2 Special Tovwnship Policy - Regulntion for development of Integrated Township
Policy  the Stute of Maharashira shall be as per the policy sanctioned for the Regional Plan
vide Notification No. TES-181 6/CR-368/ 15/20(4UD-13, dated 0971 1/2016.

M-21 Regulation No.13.3.H régnrﬂing Amenity Space is replaced by following
regalation Provision for Anrenity Space-

) In Residentinl layout or sub-division of land more than 0.4 hy. (excluding the nrea under
RP. roads ar ronad widening) in area or subdivision under Group Housing Scheme, an area
gelmeasering ot less than 1026 of the wotal pre of the land, shall be reserved, in addition to
1004 irea sequired s open space in layout or subdivision, for Amenity Space.

lyj Follpwing users shall be penmissible in the Amenity Space 1) Educational facilities,
7 Recteational focilities like play ground, gardea, park, childern’s play ground. Sparts
compiex, Stadium, Club House ete. 3 Wultipurpose hall, 4) Convention Centers, 3) Cultural
Centers. §) Post offices, 7) Library, 8) Dispensary, Maternity Home, Hospital,  9) Police
Stgtion, 10) Fire Brigade, ete.11)Parking 12) Additiona) Public wtility users with the
permission af Director of Town Planning.

¢} Amenity spoces may he developed by Collector / Future Planming Authority / Land oweer
f Developer subject to following:-

B
¥ >,

L LN -l
$-‘ ‘-'wﬂ'. s -\ o ! ¢ = %
f; ;».wfj{ﬁ}ft‘&oprne-n.t of amenity space moy be carrled oul by the Authority, or the ownet

[ by e altbwdd o develop the same for the amenities as per priorities mentioned here in
“ielowd Tﬁ;:ilu‘aﬁ?u%ﬂ;ﬁn doy sor by the respective Authority.
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Thﬁ.fiﬁﬁﬁl‘.‘f for cﬁm*tlupmml of particular amenity in particular Residentinl aren
. @ shall be decided by the Autlwrity, If the Respective Authority iy of the opinion that the
amenity space is required to be develop for Playground, Garden, Park, Primary Schoo),
Haspital, Dispensary, Fire Brigade Station, Police Station, Parking and like othes ervices,
elc. then, such amenity space shall be handed over to the respective Authority  and the
Authority shal| develap for the sajd purpose. [ the Respective Awthority is of the opinion
that, the amenity space is not required forabove mentioned purpases then on satisfacton that
the proposal is in public interest he may allow the vwner to develop the sume for the ather
amenitics mentioned in this regulation, '

Provided that, it shall not be necessary to provide such Amenity space. if the lind
I8 proposed 1o be developed Tor [T or ITES vsers ondy and huving ares upto 2,00 Hecture

Provided further that, if the amenity space is less than 200sq.m. in wrea and fuor
suitable for crention of amenity, then, Respective Authority may instead of open land insist
for amenity space in the form ol built up area equal to 5094 of ‘amenity space as decidad hy
the Authovity, This huil up amenity space profernble on ground floor and 16 be used by the

general public as per the terms and conditions decided by the Authority,

Provided further thut, this regulation shall not be applicable where entire
development permission is for amenities specified in definition of ANty space.

Provided further that, this regulation shali not be applicable far revision of earlier
sunctioned valid development permissions grunted under the regulations in torce prior w
these regulations, whers po such amenity space is provided in earlier surictioned
development permission.

However, if some amemity space 1s provided in the earlier permission, then
Quantum of such amenity space in the revised permission -

1} shall be limited to 1he aren provided in earlier permission,

i1} shall not be reduced oven though arey of such amenity spice is more than what i
specified in this regulation.

Provided that, the amenity spaces which ure aarmmsrked in the layout wsntatively
or finally sanctioned cardier and nog developed 5o for, may also be allowed 1o he developed
a mentioned in this regulation,

Provided tha such amenity space shall not be required in case af permission

governed under I to R Regulation No, 2242 ()

Provided further that where provisions in the Regional Flan or Zone Plan or amy
other plan hay » pravision of amenity spage more than what is stipuloted in this regilition,
then amenity space as required under such plan sha)l prevail and in that cade AMENity space
s per this regulation shall not be reguired.

M-22 Following Regulation No 6.9 is added afrer existing regolation no 6.5:-

6.9 - Solid Waste Dispasal shall be the responsibiiity of owner‘developer ard condition o
that effect shull be incorporated in development permussion to uchieve zero discherge.

o - D lhenis Dot Garaisg Vit B M i fimnion dons
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isslble in K orest Zanes

>

The development ys Mgy be tequired by the Ministry of Forests or its Authorities, pe
rer theie requirements, shall anly be Permissible on the |

Mingstry / Departm

et of Forest or ity Authorities,

M-24 Uses: Pormissitle in 'ﬂﬁ'fﬁ’n.;ﬁk‘ Lone.

The development as mny

mnds owned & possessed by the

be required by the Min istry of Defence or jrs Authorities, as

per their requirementy, shall only he permissible an the lands owned & possessed by the
Ministry-of Defence o fte Autharides, :

M-25 Aren Specilic Zones & Regulntions -

List of actiy

ities prohubited or o be regulated withi

i the Eco-sensitive Zone shal| he

Boverned by the Environment (Protection) Act, 1986, The boundarigs of the desipnated oy
Notified g5 Eco-sengitive Zone in respeot of Bird Sanciug

project shal| be ax

per the final notification issued under

1y, '%’?fd!ife-ﬁm:lunry and other
Environment (Protection) Aer,

F986. All condieion regarding cfﬂ;._igﬁatmt;.s:, development | ncludfn_g_Buffer Zone mentioned

I respect Act ghalf

M-26 The Priviie

be applicable,

ar rental premiseg desiynated in Publie.

Semipublic Zone wil] continue to

et such zone sy long as PPublic-Senipublic userexists, If such user jg shifted or closed then
the Awthority haj) altow development petmission on such {ang considering adjoining
SE zane, nfter due verfication ang by an arder in Writing,

rederminant tund y

M-27 Existin £ boundiries of the esublishments |ike MIDC, NTPC Thernu] Power Station,
Defence Estabiishment, Reverved Forest ctc. shall be corrected by the respective authonty in
Consultation with Jain Director, Town Planning, 1¢ any private Property is included within
the PSP Zone / Forest Lind Uge Zone | Dafenes Zone and if e awner estublish thar he

Privane £ ndividy)
shadl he assrgned 1o

M-28 Exizing fe
Merely mention af

developnien: permi
roadd ¢ nalp and isth

5 Lol Raiaia B i

ewnership of land vest wigh hisn then 1k

¢ land pge adjoining to such zone
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ANNEXURE — 8
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: . APPENDIX -1,
REGULATIONS FOR CONSERVATION ZONE IN SATARA REGION

PART-I
ADMINISTRATION
1.0 SHORT TITLE,EXTENT AND COMMENCEMENT

i. Title: -These Regulations shall be called as Regulations for Conservation Zone in
Satara Region.

ii. Extent:-These Regulations shall apply to the arca carmarked as Conservation Zone,
more specifically shown in green verge on the maps appended herewith as Appendix -
“M” and illustratively listed in the Appendix - “N*

til. Commencement - These Regulations will come into force after it is sanctioned by
Government.

If there is any conflict between any Regulations sanctioned for Regional Plan

Arca for Satara Region and these Regulations, these Regulations shall prevail.

2.0 Definition:-

Conservation Zone - Areas of ccological importance such as, [ragile and
ecologically sensitive habitats, sites with large number of rare. threatened, endemic flora
and fauna, breeding sites, colonies of endemic and threatened species, rare geological
formations etc., and environmental importance such as, sensitive water catchments,
hydrological systems, nutrient catchments. those providing water nutrients, pollinator
support, fodder and natural resource necessary for rural livelihood activities. other than
Forest Department owned or forested lands necessarily required to be protected and
conserved .

At present the ecological habitat of the following plateau cluster have been identified
and are proposed to be conserved and protected as a Conservation Zone:

a. Kas Pathar; an UNESCO Natural World Heritage Site

b. Chalkewadi Pathar; and
c. Sadavaghapur Pathar
Each cluster in the Conservation Zone comprises of
* & Core Zone:- The top of Plateau commonly known as tableland, and more specifically
shown in Blue colour on the plan appended herewith as Appendix - “M”; and
B. Buffer Zone:-The area consisting mainly the slopes around the Core Zone having
ecological importance due to its water shed and more specifically shown in Green
colour on the plan appended herewith as Appendix - “M”
The activities in these Zones shall be regulated keeping with the goals of protecting
Regional Biodiversity, Supporting & Enhancing the Ecological Conservation values and
maintaining the healthy functioning of ecosystem services of the arca. The regulation for

NEEs
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PART-II

]
2.0LAND USE CLASSIFICATION AND PERMISSIBLE USES

A. Core Zone of Conservation Zone:

y

In
Resto

respect of lands owned by the Forest Department, the Conservation and
ration activitics according to Conservation Management Plan prepared by Forest

Department and / or State Biodiversity Authority shall prevail. While following
regulations shall apply to allow development permissions and/or activities in the
remaining area falling in this zone.

.

i. The Unified Development Control and Promotion Regulations as otherwise
applicable to the land situated within Gaothans in Sanctioned Regional Plan,
Satara along with the modifications made in it from time to time shall be
applicable to the Gaothans shown as existing on Village Maps &
Gaothans/extension of Gaothans subsequently declared by Revenue Department
under the provisions of Maharashtra Land Revenue Code, 1966.

ii. Development permissions and/or activities except conservation activities shall

not be permitted outside the Gaothan area.

iii. Activities of restoration of local biodiversity in the Conservation Zone shall be

permissible with the prior permission of the Maharashtra State Biodiversity
Board.

b. i. Windmills: - New windmills shall not be permissible. However, repowering of
existing windmills may be allowed with prior approval of MEDA. Existing foot
print of allied buildings for windmills shall be maintained as far as possible and
used to its potential.

Provided that, in casc of repowering of existing windmills, appropriate

measures to safeguard the biodiversity of the platue be undertaken by the
proponent in consultation with the State Biodiversity Authority, No further
expansion of existing windmills for land shall be permitted.

ii.

Solar Farms: - Solar Farms shall not be permissible.

¢. Mining and quarrying activities for rocks, laterite, mud, soil etc. or digging for
any purposec shall not be permitied,

d. Roads:-

i

ii.

All existing tarred roads on the plateau shall be maintained at same width as
all-weather roads.

Non-tarred roads to be identified and demarcated and shall be maintained as
un-tarred with the existing width and length. However, this shall not be
applicable to the existing roads connccting to the existing Villages / Wadis /
Talukas and District Head Quarters.

jii. No new roads shall be permitted.
. No widening of existing internal road/s shall be permissible. -
. a) Roads and Bridges, Railway, Ropeway, Underground Pipelines, Cables and

like purpose in any zone. If any Road / Ring road / Express way declared by
the State or Central Highway Authority, the alignment of such declared road
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shall deemed to be the I:In1f§chgional Plan and for this, procedure under : @

A section 20 of the M.R. & T.P Act, 1966 shall not be necessary.

b) All projects of public interest undertaken by Central and State Government
bodies or Public Authoritics controlled by the Government.

e. Plantations/Afforestation shall not be permitted.

f. Any activity restricting /obstructing Natural water flows shall not be permitted.

8. New man made water bodies as well as expansion of existing water bodies shall
not be permitted. :

h. Tourism and related infrastructure :-

i. Riding of animals or manual/automated vehicles or any animal drawn carts

for the purposes of entertainment shall be prohibited.

ii. Water sports, golf, balloon rides, paragliding, ropeway etc. shall not be
allowed.

iii. Use of area for entertainment, sports, film shooting shall be prohibited. :

iv. Forest guest house and Interpretation centre by Forest Dept. blending With
nature shall be allowed with ground floor only.

v. No parking of any sort by the tourist shall be allowed in the core zone as well
as peripheral distance of 1.5 km. from the boundary of core zone. However,
there shall be no restriction on the provision of required parking as per
prevailing regulations, in the individual premises.

vi. Restoration and expansion of existing Temples and sacred groves shall be
governed by the Heritage regulations applicable for the Satara Regional Plan.

B. Buffer Zone of Conscrvation Zone:-

The following uses shall be permissibie in the Buffer zone of the Conservation Zone:-

a. All agricultural uses including stables of domestic animals, piggeries, poultry
farms accessory building, tents.

b. Garden, forestry, nursery, public parks, play fields, summer camps for recreation
of all types.

c. Storage and drying of only organic manure.

d. L.P.G. Godown subject to the following conditions:-

Minimum plot size and area of the plot shall be as given below

Sr. | Qty. of LPG Total arca Safety Clearance | Preferable size of
No. in Kgs requirement for required all land with parking
storage shed around in Meters | area of 6 m. wide
= (Sq. M.) on front side
1 15000 55 6 21 m.x26 m.
2 | 8000 88 7 25m.x30m. "
3 | 10000 110 8 2m X m. v  o
¥
4 112000 132 9 3lm.x36m.
Conditions:-

i) Land should be free from live overhead power transmission or telephone lines.
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ii) The length of the storage shed sh:!uljngll more than 1.5 times of width of

storage shed.
iii) The land should not be situated in low lying area.
iv) The land should not be situated in congested area or gaothan.

Public utility establishments such as electric sub-stations, receiving stations,
sewage disposal water works along with residential quarters for essential staff for
such works.

Farm house: - subject to following conditions:-

i. Minimum plot arca under above use shall be 0.4 Ha.

il. The land in which it is to be constructed is actually put under agricultural,
Plantation, horticulture, floriculture, nursery etc. use.

ili. Farm house shall be permitted by the Authority/Collector only after the
requisite permission for farm house is obtained by the owner from the
Authority/Collector under the provisions of Maharashtra Land Revenue Code,
1966 and attested certified copy of such permission is attached with the
application under Section 44 of the Maharashtra Regional and Town Planning
Act, 1966.

iv. The FSI shall not exceed 0.0375 subject to a maximum built up area of 160
sq.m. in any case. Only ground floor structure with or without stilt shall be
permissible with sloping roof.

Swimming pools/sports and games, health clubs, cafeteria, canteen, tennis courts,
etc.
Mobile Phone Towers with ancillary equipment.
Raisin/Processing units for Local Agriculture Produce.
No extension for Mining and quarrying operations shall be permitted beyond
expiry of valid period.
Ancillary service industries for agriculture produce marketing and management,
Ancillary service uses for agro related products like flowers, fruits, vegetables,
poultry products, marine products related collection centres, auction hall,
godowns. grading services and packing units, knowledge parks, cold storages.
utility services (like banking. insurance, post office services) as service industries
for agricuiture produce marketing on the iand owned by individuais/organizations,
with construction up to a maximum of 20 % (FS1=0.20)of the net plot area.

Petrol Pump/LPG Pump/CNG Pump:- Petrol Pump, L[PG Pump, CNG

Pump shall be permissible subject to following conditions:-

i. The minimum size of plot shall be,

(é) 30.50 m x 16.75 m. in the case of Petrol/LPG/CNG Filling Station with
kiosk without scrvice bay;

(b) 36.50 m x 30.50 m. in the case of Petrol/LLPG/CNG Filling Station with
service bay.

ii. Plot shall be located /fronting on National Highway, State Iighway, Major
District Road, Other District Road or Village Road or other road with

S minimum width of 12 m. or mote.
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iii. Permission from Government of India, Petroleum Ministry and Chief
Controller of Explosives shall be necessary.

iv. NOC from Public Works Department and other related departments shall be
obtained as per the prevailing rules. As regards service road / building
line/control line, the Government Resolution, Public Works Department, No.
RBD-1081/871/Raste-7, dated 09 March, 2001and the circulars issued in
this regard from time to time shall be observed.

. As also instructions contained in Government of India, Ministry of
Road Transport and Highways letter dated 25/09/2003 and 17/10/2003 and its
enclosures as amended from time to time shall be observed.

v. The plot on which a petrol filling station with or without service bays is
proposed shall be an independent plot on which no other structure shall be
constructed.

vi. Petrol/LPG/CNG station shall not be permitted within a distance of 90 m.
from junction of roads having minimum width of 12 m. each. Also Petc!QE
station shall not be sited within a distance of 90 m. from the nearest premises
of school, hospital and theatre, place of assembly or stadium.,

vii. In the case of kiosks and other buildings for sales office, snack bars etc. within
the plot for Petrol/LPG/CNG filling stations, the setbacks from the boundaries
shall be 4.50 m. Further the other clearances for the installations shall be as
per the Petroleum Rules of 1937.

. Solid waste management, bio-gas plants, power generation from waste and non-

conventional sources of energy.

. Wayside amenities such as motels, way-side restaurants, service stations, service

godowns, factory outlets, along with public conveniences like toilets, food stall /

stalls upto 15 sq.m. carpet arca each, within basic permissible FSI of 0.10.

Maximum FSI upto 0.50 on gross plot area shall be permissible for all above

wayside amenities. Provided that, FSI above the basic permissible 0.10 FSI upto

0.50 may be granted by the Authority / Collector on payment of premium at the

rate of 30% of the land rate of the said land mentioned in the Annual Statement of

Rates (ASR) for the year in which such additional FSI is granted. Such premium

shall be deposited in the office of the Authority / District Branch of the Town

Planning Directorate; having maximum 9 m. height and G + 1 or Stilt + 2

structure in independent authorized plot abutting existing classified roads

including ODR, MDR or on any road not less than 18.0 m. width shall be

Permissible. It shall be mandatory for all Wayside Amenities to provide hygienic

toilet facilities and decentralized MSW treatment and disposal facilities.

Development of buildings of health resort, educational and medical activities.

with G + 1 or Stilt + 2 structure, subject to plantation of indigenous trees at the

rate of 5 trees per ‘are’ on the plot within basic permissible FSI of 0.10.
Maximum FSI upto 0.20 on gross plot area shall be permissible for all above

development. |
Provide that, minimum plot area required for Health Resort shall be 0.40 Ha.,
whereas it shall be 1.0 Ha. for Educational and Medical activitics.
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Provided further that, FSI above the basic permissible 0,10 FSI up to 0.20 may
be granted by the Authority / Collector on payment of premium at the rate of 20%
of the land rate of the said land mentioned in the Annual Statement of Rates
(ASR) for the year in which such additional FSI is granted. Such premium shall
be deposited in the office of the Authority / District Branch of the Town Planning
Directorate.

The layout / development permission already granted under erstwhile regulations

before 28" March, 2017 (i.c. the date of resolution of the RP Board to publish

Draft R.P.) shall be valid and continue to be so valid, unless otherwise specified in

these regulations.

Residential and Compatible development within & adjacent to Gaothan in

Rural arca:

i. Residential and Compatible development within Gaothan in Rural area:

The development control and Promotion regulations as otherwise

applicable to Gaothans in Sanctioned Regional Plan, Satara along with the
modifications made in it from time to time shall be applicable to the Gaothans
shown as existing on Village Maps & Gaothans / extension of Gaothans
subsequently declared by Revenue Deépartment under the provisions of

Maharashtra Land Revenue Code, 1966.

ii. Residential and Compatible develcpment adjacent to Gaothan in Rural
area:

Residential and/or Compatible development shall be allowed within 200 m.

from Periphery of the Gaothan Boundary with following conditions-

Such dcvcldpment may be permitted as per the prevailing regulations
applicable to other such peripheral areas in Sanctioned Regional Plan, Satara
along with the modifications made in it from time to time on payment of premium
of the total area of land. Such premium shall be calculated considering 15% rate
of the said land as prescribed in the Annual Statement of Rate of the year granting
such developments. Such premium shall be deposited in the concerned
Authority/Branch Office of the Town Planning Department for crediting the same
in to the Government Treasury,

Provided that, where more than 50 % of area of the Survey Number / Gat
Number is covered within the above peripheral distance then the remaining whole
of such Survey number/Gat number within one ownership shall be considered for
development on payment of premium as above.

Provided further that, such payment of premium shall not be applicable in
cases where development permissions already granted or layout is already
approved before 28™ March, 2017 (i.e. the date of resolution of the RP Board to
publish Draft R.P.) shall be entitled for development /FSI of respective use /zone
by the authority/ Collector.

Such premium shall also be not applicable for revision of such already

1 s approved permissions.
LRy
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Development in Gairan Ln]ls1(§'&mem Lands:-

Development /Construction in Gairan Lands / Government Lands is
permissible for any public purpose for Central & State Government/ Departments
Projects including rehabilitation in any zone,

Note 1 :- The premium charges mentioned in the above regulation shall not be
applicable, if the work is undertaken by Central or State Govt. or public
authorities controlled by it.

Note 2 :- The development in command arca shall be permissible subject to
payment of restoration charges, if any to Irrigation Department.

Regulation for development of tourism and hospitality services under
Community Nature Conservation around wild life sanctuaries and National
parks:-

Applicability:- These regulations shall apply to the privately owned (not
applicable to forest land) lands situated within 5 km or the distance as shown:
the STR Conscrvation Plan, whichever is more, from the boundaries of wild life
sanctuaries and national parks. The provisions of existing Regional Plans /
Development Plans will prevail over these regulations, wherever lands are marked
for urbanisable zones in such plans.

Regulation:- For the lands situated within 5 km distance from the boundaries of
wildlife sanctuaries and national parks, if the land owner applies for development
permission, for Development of cco-tourism, nature tourism, adventure tourism,
same may be allowed; provided the land under consideration has minimum area of
one hector in contiguous manner.

Permissible uses and built up area:-
The uses permissible shall be as follows:-

i. Agriculture, Farming, development of wild animal shelters, plantation and
allied uses.

ii. Tourist homes, Resorts, Hotels etc. with Rooms/ suites, support are as for

" reception, kitchen, utility services etc. along with ancillary structures like

covered parking, Watchman’s quarter, guard cabin, landscape element sand
only one observation tower per tourist resort up to the height of 15 m. with
platform area up to 10 sg. m. in permanent/ semi-permanent structural
components,
The norms for buildings will be as follows-

(a) The maximum permissible total built up area shall not exceed 10% of gross
area with only G+1 or Stilt + 2 structure having height not more than 9m.
and it should blend with surroundings.

(b) The Fencing/fortification may be permissible for only 10% of total land
area around built up structures in the form of chain link without masonry
walls thereby keeping the remaining area free for movement of wildlife.

(¢) Tourism infrastructure must conform to environment friendly, low height,
aesthetic architecture, natural cross ventilation; no use of asbestos, no air

BEEE
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pollution, minimum outdoor Ii:,lzl;lgﬁﬁnerging with the surrounding
landscape. The owner shall establish the system for captive energy
generation using non- conventional energy sources like solar, wind biogas
etc. 5o as 10 make the development self-sufficient.

(d) The owner shall establish effective sewage disposal and recycling system
during the construction and operational phase of the development. No
amount of sewage shall go into the natural stream; failing which the resort
shall be closed down within 48 hours.

(¢) The owner shall establish effective systems for collection, segregation
composting and/or reuse of different types of solid waste collected during
the construction and operational phase of the development.

(f) The plastic components used within the area shall be recycled; failing
which the resort shall be closed down within 48 hours.

(g) Natural stream/slopes terrain shall be kept as it is, except for the built-up
area.

(h) On the area other than 10% area, only indigenous trees shall be planted and
only natural vegetation shall be allowed.

(i) For the developments existing prior to the publishing of the Regional Plan,
condition no.(ii) above shall be applicable retrospectively to the extent of
restricting the fencing and keeping the remaining area free for movement of
wildlife.

() While allowing such development, principles given in the National Tiger
Conservation Authority, New Delhi Notification No. 15-31/2012-NTCA,
dated 15/10/2012 published in the Gazette of India Ext. pt. III S-4 dated
08/11/2012 and Government of Maharashtra as amended time to time shall
be used as.guidelines.

Film studios at appropriate location having ground floor structure only with the
built up area not exceeding 4% (0.04) of the net plot area with the condition that
proper landscaping is done & trees are planted at the rate of 500 indigenous trees
per hector. '

Open Parking lots /Open Parking lay outs shall be allowed at a distance beyond

2.5 Km. from the boundary of core zone with previous approval of Authority/
Collector.

Plantations/ Afforestation: - Plantations shall be undertaken as per illustrative List
of Plantations attached at Annexure - "A"

Any other compatible use not specified above may be permitted by the

Authority / Collector with prior approval of Director of Town Planning, Maharashtra
State, Pune.

Notes:

(LSRG i
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The permissible FSI for uses in Buffer zone of Conservation zone shall be 0.1
of the gross plot area, if not specified.
Every structure shall be with sloping roof.
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iv.

V.

vi.

vil.

VIii.

All development propos'l s’!aﬁh@w the existing contour lines of the land at
3 m. intervals, certified by a qualified technical person. NO Development shall
be permissible where slope of land is more than 20°,
The owner/Architect shall mark individual trees, dense trec cover area / forest
alike area However where the tree cluster is too dense for individual frees to
be marked then the arca covered by the tree cluster is to be clearly demarcated
on the plans.
The District Conservator of Forest (DCF), Satara Division shall inspect all
sites having dense tree cover and Steep Slopes prior to the sanction for the
development penmission in order to ascertain and verify the information
provided about tree cover shown in the plans. On such inspection, the DCF,
Satara shall certify whether the area under proposal has dense forest / tree
cover or not and if yes he is required to mention the area covered by such
dense forest/ tree cover / forest alike area.
In furtherance of above the D.C.F. shall give his detailed remarks regardiih
tree/s proposed to be cut and/or transplanted if any. However, the number of
trees proposed to be cut or transplant shall not exceed 10 % of the number of
trees existing thereupon.
With prior approval of the Director of Town Planning, Maharashtra State.
Pune; the Authority/Collector may include other items of public interest in the
list which are not covered in the above list.
Dumping of construction material outside the property in forest or in natural
water course is strictly prohibited.

' T SN -‘L“'\\.'\ (Kishor V. Gokhale)
bs e i|  Under Secretary to Government
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APPENDIX - O

REGULATIONS FOR AREAS SITUATED ABOVE 1000 m, OF
MEAN SEA LEVEL IN SATARA REGION.

PART-1
ADMINISTRATION
1.0 SHORT TITLE,EXTENT AND COMMENCEMENT

A. Title :- These Regulations shall be called as Regulations for arcas situated above
1000 m. of Mean Sca Level in Satara Region.

B. Extent :- These Regulations shall apply to the arca earmarked as areas situated
above 1000 m. of Mean Sca Level and, more specifically shown in Red Contours on
the maps appended herewith as Appendix - “P” and illustratively listed in the

Appendix -“Q"
C. Commencement - These Regulations will come into force after it is sanctioned by

Government.

If there is any conflict between any Regulations sanctioned for Regional Plan
Area for Satara Region and these Regulations, these Regulations shall prevail.

PART - 11

1.0 LAND USE CLASSIFICATION AND PERMISSIBLE USES

A. All Regulation of Buffer Zone of Conservation Zone shall be applicable while
allowing Development in such areas and more specifically shown on the plan

“l)’!

appended herewith as Appendix -
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~ " GOVERNMENT OF MAHARASHTRA
Urban Development Department
b Madam Kama Marg, Hutatma Rajguru Chowk,
e Mantralaya, Mumbai - 400032
Date: 23.12.2021

The Maharashtea Regional and Town Planning Acl, 1966

No.TPS-1919/436/C.R.83/19/8ce.20(4)/UD-13 ¢- Whereas the Government in
Urban Department Depattment has sanctioned the Regional Plan for the Satara Region
(hereinafter referred to as “the said Regional Plan™) under section 15 of the Maharashtra
Regional and Town Planning Act, 1966 (hercinafter referred to as “the said Act”) vide
Notification No.TPS-1917/1585/C.R.150/17/UD-13, dated 08™ January, 2018 (hereinafter
referred to as “the said Notification™) which has come into force with effect from gm April;
2018; b

And whereas, Modification No.M-2 in part-1l of Schedule-B of the said Notification
is for Conservation Zone in Satara Region (hereinafter referred to as “the said Zone™) and as
per this modification, regulations for allowing the development in the said Zone submitted by
the Regional Planning Board are refused and the Director of Town Planning, Maharashtra
State, Pune has been directed to prepare regulations for the said Zone considering the
environmental norms and make them applicable after following the provisions of the said
Act;

And whereas, Modification No.M-11 in Part-IT of Schedule-B of the said Notification
is for development in area above 1000 m. of Mean Sea Level (hereinafier referred to as ““the
said Area”) and the Director of Town Planning, Maharashtra State, Pune has been directed to

prepare regulations for the said Area considering the environmental norms and make them
applicable after following the provisions of the said Act;

And whereas, as per the said directives, the Director of Town Planning, Maharashira
State, Pune has prepared draft Regulations (hereinzafter referred to as “the said Regulations™)
for allowing the development in the said Zone and in the said Arca and submitted to the
Government;

And whereas, thc Government is of opinion thai, in ihe pubiic interest, it is necessary
to incorporate the said Regulations, with some changes, as per Appendix-L (hereinafter
referred to as “the said Rules”) for allowing development on lands as specified in Appendix-
M and as listed in Appendix-N, in the said Zone and to incorporate the said Regulations as
per Appendix-O (hereinafter referred to as “the said Rules”) for allowing development on
lands as specified in Appendix-P and as listed in Appendix-Q, in the said Area and
accordingly, 1o modify the sanctioned Development Control and Promotion Regulations of
Satara Regional Plan, as per the provisions under section 20(2) of the said Act (hereinafter .
referred to as “the said Proposed Modification™);

s And whereas, as per provisions laid down in Section 20(3) of the said Act, the
/"w ‘“i ‘;ﬁ +, Government in Urban Development Department has declared its intention to carry out the
" e f, saxd Proposed Modification and for that purposc issued the notice bearing No.TPS-1919/
'-': "’,4?.6/C R.83/19/UD-13, dated 02.08.2019 for inviting suggestions / objections {rom general

8 |
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public in respect of the said Proposed Modiﬁca:!or:lwﬁcgls published in the Maharashtra
Government Gazette dated 22 - 28 August, 2019 on page no.5 to 15. and the Joint Director of
Town Planning, Pune Division, Pune was appointed as an “Officer™ (hereinafter referred to
as “the said Officer”) to hear the suggestions / objections which are received and submit his
report to the Government;

And whereas, the said Officer afler completing the legal procedure as completed
under section 20(3) of the said Act has submitted his report to the Government;

And whereas, after considering the report of the said Officer and after consulting the
Director of Town Planning, Maharashtra State, Pune, the Government is of the opinion that,
the said Proposed Modification needs to be sanctioned, with some changes;

Now therefore, in cxercise of the powers conferred under section 20(4) of the said
Act, the Government hereby :-

1) Sanctions the Regulations, as per Appendix-L for allowing development on lands as
specified in Appendix-M and as listed in Appendix-N in the said Zone and Regulations
s per Appendix-O for allowing development on lands as specified in Appendix-P and as
listed in Appendix-Q in the said Area, with changes in some provisions and to
incorporate in the said Regulations for Satara Region.

2) Directs to make an entry, after the last entry in the schedule of modification appended to
the said Notification dated 08.01.2018 of sanctioning the said Regional Plan. Also
directs that, for the sake of provision in regulation no.5.5.2, the Regulations as per
Appendix-L for allowing development on lands as specified in Appendix-M and as listed
in Appendix-N in the said Zone shall be applicable and for the sake of provision in
regulation no.5.5.3, the Regulations as per Appendix-O for allowing development on
lands as specified in Appendix-P and as listed in Appendix-Q in the said Area shall be
applicable.

3) Fixes the date of publication of this Notification in the Official Gazette as the date of
coming into force of this sanctioned modification.

This Notification, Appendix-L along with Appendix-M (Plan No.TPS-1919/436/
C.R.83/19/Sec.20(4)/Ud-13) and Appendix-N and Appendix-O along with Appendix-P (Plan
No.TPS-1919/436/C.R.83/19/Sec.20(4)/Ud-13) and Appendix-Q shall be made available for
inspection to the general public during office hours on all working days at the following
offices :-

1) The Director of Town Planning, Maharashtra State, Pune.

2) The Joint Director of Town Planning, Pune Division, Pune.

3) The Collector, Satara. :

4) The Assistant Director of Town Planning, Satara Branch, Satara.

This Notification is published on the Government website www.maharashtra.gov.in
(Acts/Rules)

By order and in the name of the Governor of Maharashtra.

T m fzl®
foF :/- Frp 'y G (Kishor V. Golchale)
. 8 Ay
%' Under Secretary to Government
'
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Accompaniment of Gnvernmentlotil‘ication No.TPS-1919/436/C.R.83/19/
< Scc.20(4)/UD-13, Dated : 23/12/2021

i APPENDIX L
gt REGULATIONS FOR CONSERVATION ZONE IN SATARA REGION

PART-1
ADMINISTRATION
L0 SHORT TITLE,EXTENT AND COMMENCEMENT

i. Title: -These Regulations shall be called as Regulations for Conservation Zone in
Satara Region.

ii. Extent:-Thesc Regulations shall apply to the arca earmarked as Conservation Zone,
more specifically shown in green verge on the maps appended herewith as Appendix -
“M" and illustratively listed in the Appendix - “N” -

ili. Commencement - These Regulations will come into force after it is sanctioned by
Government.

If there is any conflict between any Regulations sanctioned for Regional Plan

Area for Satara Region and these Regulations, these Regulations shall prevail.

2.0 Definition:-

Conservation Zone - Areas of ecological importance such as, fragile and
ecologically scnsitive habitats, sites with large number of rare, threatened, endemic flora
and fauna, breeding sites, colonies of endemic and threatened species, rare geological
formations etc., and environmental importance such as, sensitive water catchments.
hydrological systems, nutrient catchments, those providing water nutrients, pollinator
support, fodder and natural resource necessary for rural livelihood activities, other than
Forest Department owned or forested lands necessarily required to be protected and
conserved .

At present the ecological habitat of the following plateau cluster have been identified

and are proposed to be conserved and protected as a Conservation Zone:

a. Kas Patha.r, an UNESCO Natural World Heritage Site

¢. Sadavaghapur Pathar

Each cluster in the Conservation Zone comprises of

A. Core Zone:- The top of Plateau commonly known as tableland, and more specifically
shown in Blue colour on the plan appended herewith as Appendix - “M”; and

B. Buffer Zone:-The area consisting mainly the slopes around the Core Zone having
ecological importance due to its water shed and more specifically shown in Green
colour on the plan appended herewith as Appendix - “M”»

The activities in these Zones shall be regulated keeping with the goals of protecting
Regional Biodiversity, Supporting & Enhancing the Ecological Conservation values and
maintaining the healthy functioning of ecosystem services of the area. The regulation for
conservation zone shall be as mention in part I below.,

@ CamScanner



earr k171 ¥

1..4,AND USE CLASSIFICATION AND PERMISSIBLE USES

v

A. Core Zone of Conservation Zone:

In respect of lands owned by the Forest Department, the Conservation and
Restoration activitics according to Conservation Management Plan prepared by Forest
Department and / or State Biodiversity Authority shall prevail. While following
regulations shall apply to allow development permissions and/or activities in the
remaining area falling in this zone.

a.i. The Unified Development Control and Promotion Regulations as otherwise
applicable to the land situated within Gaothans in Sanctioned Regional Plan,
Satara along with the modifications made in it from time to time shall be
applicable to the Gaothans shown as existing on Village Maps &
Gaothans/extension of Gaothans subsequently declared by Revenue

5 Department under the provisions of Maharashtra Land Revenue Code, 1966.

ii. Development permissions and/or activities except conservation activities shall
not be permitted outside the Gaothan area.

iii. Activities of restoration of local biodiversity in the Conservation Zone shall be
permissible with the prior permission of thc Maharashtra State Biodiversity
Board.

b. i. Windmills: - New windmills shall not be penmnissible. However, repowering of
existing windmills may be allowed with prior approval of MEDA. Existing'foot
print of allied buildings for windmills shall be maintained as far as possible and
used to its potential.

Provided that, in case of repowering of existing windmills, appropriate
measures to safeguard the biodiversity of the platue be undertaken by the
proponent in consultation with the State Biodiversity Authority. No further
expansion of existing windmills for land shall be permitted.

ii. Solar Farms: - Solar Farms shall not be permissible.

¢. Mining and quarrying activities for rocks, laterite, mud, soil ete. or digging for
anv nurpose shall not he permitted.
d. Roads:-

i. All existing tarred roads on the plateau shall be maintained at same width as
all-weather roads.

ii. Non-tarred roads to be identified and demarcated and shall be maintained as
un-tarred with the existing width and length. However, this shall not be
applicable to the existing roads connecting to the existing Villages / Wadis /
Talukas and District Head Quarters.

iii. No new roads shall be permitted,

iv. No widening of existing internal road/s shall be permissible.

a) Roads and Bridges, Railway, Ropeway, Underground Pipelines, Cables and
like purpose in any zone. If any Road / Ring road / Express way declared by
the State or Central Highway Authority, the alignment of such declared road
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shall decmed to be the part of the Regional Plan and for this, procedure under
section 20 of the M.R. & T.P Act, 1966 shall not be necessary.

b) All projects of public interest undertaken by Central and State Government
bodies or Public Authoritics controlled by the Government.

e. Plantations/Afforestation shall not be permitted.

f. Any activity restricting /obstructing Natural water flows shall not be permitted.

g. New man made water bodies as well as expansion of existing water bodies shall
not be permitted.

h. Tourism and related infrastructure :-

i. Riding of animals or manual/automated vchicles or any animal drawn carts for
the purposes of entertainment shall be prohibited.

ii. Water sports, golf, balloon rides, paragliding, ropeway etc. shall not be
allowed.

iit. Use of area for entertainment, sports, film shooting shall be prohibited.

iv. Forest guest house and Interpretation centre by Forest Dept. blending wily
nature shall be allowed with ground floor only.

v. No parking of any sort by the tourist shall be allowed in the core zone as well
as peripheral distance of 1.5 km. from the boundary of core zone. However.
there shall be no restriction on the provision of required parking as per
prevailing regulations, in the individual premises.

vi. Restoration and expansion of cxXisting Temples and sacred groves shall be
governed by the Heritage regulations applicable for the Satara Regional Plan.

B. Buffer Zone of Conservation Zone:-

The following uses shall be permissible in the Buffer zone of the Conservation Zone:-

a. All agricultural uses including stables of domestic animals. piggeries, poultry
farms accessory building, tents.

b. Garden, forestry, nursery, public parks, play fields, summer camps for recreation
of all types.

¢. Storage and drying of only organic manure.

d. L.P.G. Godown subject to the following conditions:-

Minimum plot size and area of the plot shall be as given below
Sr. | Qty. of LPG Total area Safety Clearance | Preferabie size of

g

No. in Kgs requirement for required all land with parking
storage shed around in Meters | area of 6 m. wide
i (Sq. M.) on front side

[ | 5000 55 16 2l m.x 26 m.

2 | 8000 88 7 25m. x 30 m.

3 [10000 | 110 8 28 m.x 33 m,

4 112000 132 9 31 m.x36m.

"f_"-; Conditions:-

i) Land should be free from live overhcad power transmission or telephone lines.
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ii) The length of the storage shed ;;luljuzgmorc than 1.5 times of width of
storage shed.

iii) The land should not be situated in low lying area.

iv) The land should not be situated in congested area or gaothan.

Public utility establishments such as electric sub-stations, receiving stations,
sewage disposal water works along with residential quarters for essential staff for
such works. .

Farm house: - subject to following conditions:-

i. Minimum plot arca under above use shall be 0.4 Ha.

ii. The land in which it is to be constructed is actually put under agricultural,
Plantation, horticulture, floriculture, nursery etc. use.

tii. Farm house shall be permitted by the Authority/Collector only after the
requisite permission for farm house is obtained by the owner from the
Authority/Collector under the provisions of Maharashtra Land Revenue Code,
1966 and attested certified copy of such permission is attached with the
application under Section 44 of the Maharashtra Regional and Town Planning
Act, 1966.

iv. The FSI shall not exceed 0.0375 subject to a maximum built up area of 160
sq.m. in any case. Only ground floor structure with or without stilt shall be
permissible with sloping roof. :

Swimming pools/sports and games, health clubs, cafeteria, canteen, tennis courts,
ete. :
Mobile Phone Towers with ancillary equipment.
Raisin/Processing units for Local Agriculture Produce.
No extension for Mining and quarrying operations shall be permitted beyond
expiry of valid period.
Ancillary service industries {or agriculture produce marketing and management.
Ancillary service uses for agro related products like {lowers, fruits, vegetables.
poultry products, marine products related collection centres, auction hall,
godowns, grading services and packing units, knowledge parks, cold storages,
utility services (like banking, insurance, post office services) as service industries
for agricuiturc produce marketing on the iand owned by individuais/organizations.
with construction up to a maximum of 20 % (FSI=0.20)of the net plot area.

Petrol Pump/LPG Pump/CNG Pump:- Petrol Pump, LPG Pump. CNG

Pump shall be permissible éubjcct to following conditions:-

i. The minimum size of plot shall be,

(2) 30.50 m x 16.75 m. in the casc of Petrol/LPG/CNG Filling Station with
kiosk without service bay;

(b) 36.50 m x 30.50 m. in the casc of Petrol/LPG/CNG Filling Station with
service bay.

ii. Plot shall be located /fronting on National Highway, State Highway, Major
District Road, Other District Road or Village Road or other road with
minimum width of 12 m. or more.
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iii. Permission from Gove tf of Mindia, Petroleum Ministry and Chief
Controller of Explosives shall be necessary.

iv. NOC from Public Works Department and other related departments shall be
obtained as per the prevailing rules. As regards service road / building
line/control line. the Government Resolution, Public Works Department, No.
RBD-1081/871/Raste-7, dated 09 March, 2001and the circulars issued in
this rcgard from time to time shall be observed,

As also instructions contained in Government of India, Ministry of
Road Transport and Highways letter dated 25/09/2003 and 17/10/2003 and its
enclosures as amended from time to time shall be observed.

v. The plot on which a petrol filling station with or without service bays is
proposcd shall be an independent plot on which no other structure shall be
constructed.

vi. Petrol/LPG/CNG station shall not be permitted within a distance of 90 m.
from junction of roads having minimum width of 12 m. each. Also Pet:ol
station shall not be sited within a distance of 90 m. from the nearest premlses
of school, hospital and theatre. place of assembly or stadium.

vii. In the case of kiosks and other buildings for sales office, snack bars etc. within
the plot for Petrol/LPG/CNG filling stations, the setbacks from the boundaries
shall be 4.50 m. Further the other clearances for the installations shall be as
per the Petroleum Rules of 1937,

m. Solid waste management, bio-gas plants, power generation from waste and non-
conventional sources of energy.

n. Wayside amenities such as motels, way-side restaurants, service stations, service
godowns, factory outlets, along with public conveniences like toilets, food stall /
stalls upto 15 sq.m. carpet area cach, within basic permissible FSI of 0.10.
Maximum FSI upto 0.50 on gross plot area shall be permissible for all above
wayside amenities. Provided that, FSI above the basic permissible 0.10 FSI upto
0.50 may be granted by the Authority / Collector on payment of premium at the
rate of 30% of the land rate of the said land mentioned in the Annual Statement of
Rates (ASR) for the year in which such additional FSI is granted. Such premium
shall be deposited in the office of the Authority / District Branch of the Town
Planning Directorate; having maximum 9 m. height and G + 1 or Stilt + 2
structure in independent authorized plot abutting existing classified roads
including ODR, MDR or on any road not less than 18.0 m. width shall be
Permissible. It shall be mandatory for all Wayside Amenities 'o provide hygienic
toilet facilities and decentralized MSW treatment and disposal facilities.

0. Development of buildings of health resor, educational and medical activities.
with G + 1 or Stilt + 2 structure, subject to plantation of indigenous trecs at the ; i
rate of 5 trees per ‘are’ on the plot within basic permissible FSI of 0.10.
Maximum FSI upto 0.20 on gross plot arca shall be permissible for all above
development.

Provide that, minimum plot area required for Health Resort shall be 0.40 Ha,,

7 whereas it shall be 1.0 Ha. for Educational and Medical activitics.

<r
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Provided further that, FSI above 113 1sZp5missib!e 0.10 FS1 up to 0.20 may
be granted by the Authority / Collector on payment of premium at the rate of 20%
of the land ratc of the said land mentioned in the Annual Statement of Rates
(ASR) for the year in which such additional FSI is granted. Such premium shall
be deposited in the office of the Authority / District Branch of the Town Planning
Directorate.

The layout / development permission already granted under erstwhile regulations

before 28™ March, 2017 (i.e. the date of resolution of the RP Board to publish

Draft R.P.) shall be valid and continue to be so valid, unless otherwise specified in

these regulations.

Residential and. Compatible development within & adjacent to Gaothan in

Rural area:

i. Residential and Compatible development within Gaothan in Rural area:

The development control and Promotion regulations as otherwise

applicable to Gaothans in Sanctioned Regional Plan, Satara along with the
modifications made in it from time to time shall be applicable to the Gaothans
shown as existing on Village Maps & Gaothans / extension of Gaothans
subsequently declared by Revenue Department under the provisions of

Maharashtra Land Revenue Code, 1966.

ii. Residential and Compatible develepment adjacent to Gaothan in Rural
area:

Residential and/or Compatible development shall be allowed within 200 m.

from Periphery of the Gaothan Boundary with following conditions-

Such development may be permitted as per the prevailing reQulations
applicable to other such peripheral areas in Sanctioned Regional Plan, Satara
along with the modifications made in it from time to time on payment of premium
of the total area of land. Such premium shall be calculated considering 15% rate
of the said land as prescribed in the Annual Statement of Rate of the year granting
such developments. Such premium shall be deposited in the concerned
Authority/Branch Office of the Town Planning Department for crediting the same
in to the Government Treasury.

Provided thal. where more than 50 % of area of the Survey Number / Gat
Number is covered within the above peripheral distance then the remaining whole
of such Survey number/Gat number within one ownership shall be considered for
development on payment of premium as above.

Provided further that, such payment of premium shall not be applicable in
cases where development permissions already granted or layout is already
approved before 28" March, 2017 (i.e. the date of resolution of the RP Board to
publish Draft R.P.) shall be entitled for development /FSI of respective use /zone
by the authority/ Collector.

Such premium shall also be not applicable for revision of such already
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Development in Gairan L::lds / Zvernment Lands:-

Development /Construction in Gairan Lands / Government Lands is
permissible for any public purpose for Central & State Government/ Departments
Projects including rehabilitation in any zone,

Note 1 :- The premium charges mentioned in the above regulation shall not be
applicable, it the work is undertaken by Central or Stale Govt. or public
authorities controlled by it.

Note 2 :- The development in command arca shall be permissible subject to
payment of restoration charges, if any to Irrigation Department.

Regulation for development of tourism and hospitality services under
Community Nature Conservation around wild life sanctuaries and National
parks:-

Applicability:- These regulations shall apply to the privately owned (not
applicable to forest land) lands situated within 5 km or the distance as showi in
the STR Conservation Plan, whichever is more, from the boundaries of wild lifc
sanctuaries and national parks. The provisions of existing Regional Plans /
Development Plans will prevail over these regulations, wherever lands are marked

for urbanisable zones in such plans.

Regulation:- For the lands situated within 5 km distance from the boundaries of
wildlife sanctuaries and national parks, if the land owner applies for development
permission, for Development of eco-tourismn, nature tourism, adventure tourism.
same may be allowed; provided the land under consideration has minimum area of
one hector in contiguous manner,

Permissible uses and built up area:-

The uses permissible shall be as follows:-

i. Agriculture. Farming, development of wild animal shelters, plantation and
allied uses.

ii. Tourist homes, Resorts, Hotels etc. with Rooms/ suites, support are as for

- reception, kitchen, utility services etc. along with ancillary structures like

covered parking, Watchman’s quarter, guard cabin. landscape clement sand
only one observation tower per lourist resort up to the height of 15 m. with
platform area up to 10 sq. m. in permanent/ semi-permanecnt structural
components.
The norms for buildings will be as follows-

(a) The maximum permissible total built up area shall not exceed 10% of aross
area with only G+1 or Stilt + 2 structure having height not more than 9m,
and it should blend with surroundings.

(b) The Fencing/fortification may be permissible for only 10% of total land
area around built up structures in the form of chain link without masonry
walls thereby keeping the remaining area frce for movement of wildlife.

(c) Tourism infrastructure must conform to environment friendly, low height,
aesthetic architeeture, natural cross ventilation; no use of asbestos, no air
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pollution, minimum outdoor Ii:,lut;]gZZnerging with the surrounding

o landscape. The owner shall establish the system for captive energy
generation using non- conventional encrgy sources like solar, wind biogas
ete. so as 1o make the development self-sufticient,

(d) The owner shall establish effective sewage disposal and recycling system
during the construction and operational phase of the development. No
amount of sewage shall go into the natural stream; failing which the resort
shall be closed down within 48 hours,

(¢) The owner shall establish effective systems for collection, segregation
composting and/or reuse of different types of solid waste collected during
the construction and operational phasc of the development,

() The plastic components used within the area shall be recycled; failing
which the resort shall be closed down within 48 hours.

(g) Natural stream/slopes terrain shall be kept as it is, except for the built-up

# area. '

(h) On the arca other than 10% area, only indigenous trees shall be planted and
only natural vegetation shall be allowed.

(i) For the developments existing prior to the publishing of the Regional Plan,
condition no.(ii) above shall be applicable retrospectively to the extent of
restricting the fencing and keeping the remaining area free for movement of
wildlife.

(j) While allowing such development, principles given in the National Tiger
Conservation Authority, New Delhi Notification No. [5-31/2012-NTCA,
dated 15/10/2012 published in the Gazette of India Ext. pt. 1II -4 dated
08/11/2012 and Government of Maharashtra as amended time to time shall
be used as guidelines.

t. Film studios at appropriate location having ground floor structure only with the
built up area not exceeding 4% (0.04) of the net plot area with the condition that
proper landscaping is done & trees are planted at the rate of 500 indigenous trees
per hector.

u. Open Parking lots /Open Parking lay outs shall be allowed at a distance ‘beyond
2.5 Km. from the boundary of core zone with previous approval of Authority/
Collector.

v. Plantations/ Afforestation: - Plantations shall be undertaken as per illustrative List
of Plantations attached at Annexure - "A"

Any other compatible usc not specificd above may be permitted by the
Authority / Collector with prior approval of Director of Town Planning, Maharashtra
State. Pune.

LW

Notes:

i, The permissible FSI for uscs in Buffer zone of Conservation zone shall be 0.1
S of the gross plot arca, if not specified.

Zre
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Epe i, Every structure shall be with sloping roof.
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iii.

V.

vi.

vii.

viii.

All development pmposa'l! s:]athgv the existing contour lines of the land at
3 m. intervals, certified by a qualified technical person. NO Development shall
be permissible where slope of land is more than 20°,

iv. The owner/Architect shall mark individual trecs. densc tree cover area / forest

alike arca However where the tree cluster is too dense for individual trees 1o
be martked then the arca covered by the tree cluster is to be clearly demarcated
on the plans,

The District Conservator of Forest (DCF), Satara Division shall inspect all
sites having dense tree cover and Steep Slopes prior to the sanction for the
development permission in order to ascertain and verify the information
provided about tree cover shown in the plans. On such inspection, the DCF.
Satara shall certify whether the area under proposal has dense forest / tree
cover or not and if yes he is required to mention the area covered by such
dense forest/ tree cover / forest alike arca.

In furtherance of above the D.C.F. shall give his detailed remarks regarding
tree/s proposed to be cut and/or transplanted if any. However. the number of
trees proposed to be cut or transplant shall not exceed 10 % of the number of
trees existing thercupon.

With prior approval of the Director of Town Planning, Maharashtra State,
Pune; the Authority/Collector may include other items of public interest in the
list which are not covered in the above list.

Dumping of construction material outside the property in forest or in natural

water course is strictly prohibited.
Tl
o7
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Accompaniment of Govern njnlzﬁgﬂon No. TPS-1919/436/C.R.83/19/
Sec.20(4)/UD-13, Dated : 23/12/2021

APPENDIX - O

REGULATIONS FOR AREAS SITUATED ABOVE 1000 m. OF
MEAN SEA LEVEL IN SATARA REGION.

PART-I
ADMINISTRATION

1.0 SHORT TITLE,EXTENT AND COMMENCEMENT

A. Title :- These Regulations shall be called as Regulations for arcas situated above
1000 m. of Mean Sca Level in Satara Region,

B. Extent :- These Regulations shall apply to the arca earmarked as areas situated
above 1000 m. of Mecan Sea Level and, more specifically shown in Red Contours on
the maps appended herewith as Appendix - “P” and illustratively listed in the
Appendix -“0"”

C. Commencement - These Regulations will come into force after it is sanctioned by
Government.

If there is any conflict between any Regulations sanctioned for Regional Plan
Area for Satara Region and these Regulations, these Regulations shall prevail.

PART - II
1.0 LAND USE CLASSIFICATION AND PERMISSIBLE USES

A. All Regulation of Buffer Zone of Conservation Zone shall be applicable while
allowing Development in such areas and more specifically shown on the plan
appended hercwith as Appendix - “P”

5 !
<~ FIRN -
PPN (Kish@r V. Gokhale)
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